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GOVERNMENT-OE INDIA,
LEGISLATIVE DEPARTMENT, .

PROOEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNWMENT OF INDIA ACT, 1815,
(6 & 6 Goo, V, Ch, 61,)

—

The Council met at tho Council Chamber, Imperial Beoretariat, Delhi, on
Tuesday, the 24th February, 1920.

PRBSENT

'T'he Hon'ble 8re Oraune BiLL, X.08.L, O.LB, presiding, and-60 Members,
of whom 63 were Additional Members,

RESOLUTION RE APPOINTMENT OF HIGH COM-
MISSIONER FOR INDIA IN LONDON.

- The Hon'ble Mr. Kamini Kumar Chanda :—“8ir, I beg to
move the Resolution which stands in my name and runs asfollows : —

‘This Counoil recommends to tbo Governor General in Council that early staps be taken
for the creation of the appoiutment of High Commissioner for India in London and his office,
and that full consideration be given to the claime of Indians to appointments created in this
connection,’ :

- “'This is & matter which J venture fo hope will not provoke much contro-
versy and that possibly the Goverument will bo pleased to acceptit. In
September 1918, my Hon'blo friend Mr. Kbaparde mnoved a Resolution. in this
Oouneil for the apgointmeut of an Agent General for Tndin in London whose'
business it would be to denl with stores, look after Indian students and similar
things. As Hon'ble Members may be aware the functions of the Beorotary of
Staté aro two-fold. In one capacity he deals with political and administrative
quostions, and in another capacity ho has agency work for the Government of
Tudia to do. My Hon'ble friend’s idea was to separate the two functions and to
make over the Agent’s work to a representative somewhat on the lines of the
COoloninl Agonts General. 'The Colenial Bccretary of State, for instanco, bas no
concern with similar work in Eogland. My Hon'ble friend, Sir George’Bames
did not see his way to accopt it and it was lost, ‘Although the Government of
India threw cold water on the subject, our friends did not lose courage and the
matter was taken up in England. Thero were two Indian witnesses !.efore J,0rd
Crew’s Cowmittes, both of them come from what is known as the Moderate camp
I freely confess that I do not appreciate the distinction, I really do not. realisi;
what tho term connotes. One of the witnesses, Mr. K. C. Roy, in bis evidonco
strongly pressed this matter on the notico of the Committes. The Committee
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was pleased to accept the recommendation, and in their report of June 1919 they
say -—

¢ We are satisficd that the time bas come for a demarcation bebween the agency work of
the India Offico sud its political and adwninistrative functions, and that the step weuld
commend itself to all classes of opinion’ in ludia a8 murking & stago towards full dominion
etatns,  Accordingly, we rocommend that prelimirary action should be taken with a view to
the tranefer of jl sgency work to a High Commissioner for Jndia or some similar Indiun
Goveromental roprosontative in London, Wo suggest that, in the first instinco, communica-
tions should be entered “into-with the Qovernment of Indin with tha ohject of transferring
to tbe direct control of that Government, the Steres Deparbment aud also tho Accountant-
General’s Deparlment (subjest to any nccessary roservations, including the retention
of work connected with higher finance), and that the Goverument of g.Imlin should at
the same time Le invited to makesugpestions for the transfer to their control of uny other
agency business, such as that transacted Ly the Indian Stulents’ Depactment.’

The Council will sge thus that the Qommittee adopted most of the sug-
gestions that my friend Mr. Kbaparde put forward. L cannot help feeling,
Sir, that the Government of India, through a lack of perspictive, missed the
initiation of the scheme which might have been theirs. However, the matter is
now placed beyond the stage of disonssion, debate and deliberation, for not only
has the Joint Parliamontary Committee made sinilar rccommendations, but the
matter has now found aplace in the statute, In scction 35 of the Govern-
meunb of India Act it is laid down :—* His Majesly may by Order in Council
make provision for the appointment of 8 High Commissioner for India in the
Unite(}) Kingdom.snd for his pay, powers, duties and conditions of employ-
ment’. Therefore, what we are now concerned with is, when the Government
of India is going to give effect to that enactment, or is it merely to remain a
pious wish ; we are concerned with when and how this department is to be sct
up. I submit that this is a matter in which the Goveroment of India must
follow the practice of the Dominions. It is well known that they have & repre-
sentative who is called the Agenl Guneral in London aund is drawn from a olass
of persons born and bred in the Domipions. I suggest similarly that this
appointment should go to a qualified Indian who has won the confidence of his
countrymen, and who will be able to fulfil the post with distinction to himself,
with credit to the Empire and benefit to India. Thut is my submission and not
only that, bat I submit that in the making of all appointwents in this connoc-

"tion, consideration should be giveu to the claims of Indians; we must try to
-make this office a really effective Indian organisation, run for India by Indians,

With these words I commenid the Resolution to this Council.”

The Hon'ble Mr. G. S. Khaparde :—*" Sir,itis a matter of
great satisfaction to me that the resolution which I moved in the Siinla Session
of 1918 bas gone through the usual stages. TFirst is the stage of ridicule, next
is the stago of argument, and the last is the stage of acceptanca; and this resolu-
tion of mine has gone through all these three stages. Whon I first proposed it,
one of the Hon’ble Members, a friend of mine, could not understand what I
meant then, and he thought that I was making & joke or something of that
kind, That was the first stage. Then came the argumentation stage, in
Ergland and the last stage has now been reached regarding the fornation of the
Tudia Olfice establishment about which my Hon'ble friend, Mr. Chanda, just read
& passage. So it is acoepted now that a Hig.h Commissioner will be appointed,
1 proposod the name of High Commissioner in 1918, but I thought then, as 1
think now, that the designation of Resident Minister would be a better
one, because the torm of Agent General was not then imuch in favour.
However, I am entirely in sympathy with the Resolution moved by wy
Hon’ble friend, Mr. Chanda, particularly with that part of it where it says
thut full consideration bo given to the olaims of Indians to appointments created
in this connection. My friend has -confined his remarks mercly to the person
who wonld be chosen to become the High Commissioner in London. My idea
goes still further than that. I say that not only the High Commissioner
should be a duly qualified Indian, but his cslablishment should also be Indian,
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In the same spéech which I'wade in 8imla, I said that many ministerial officers

arc going to be appointed in tho India Ofiice, but niost of then: have not seon _

Indin at all and probubly they would find difficulty in dealing with the subx
jeots, Bol Erogo‘ss that it should he made a condition precedent for employ-
maont in the India Offico that those people who would be appointed in the lodia
Office sbould spend & part of their time in the Beuretariat hero, and I also said,
which I ropeat to-day, {hat the people in the Seoretariat here should get promo-
tions and they sbould hoesent to the India Office. I alsosaid then, and ¥ still say
it, that I personally like that & large number of Indians should go to England,
_and alarge number of English people should come to India so that an additional
link botween the two nations may be established, or fo speak in ihe modern
langungo, tho two demooracies of India and England inay be brought together
and mads to understand each other. At any rate such a course would facilitate
their coming to a common understanding. -~ So I heartily support this proposi-
tion, and I would bLeartily recommend that the posts of High Unmmissioners and
their establishment xhould be largely Indian, igj not exclusively Indinn. They
should be as largely Indian as you can possibly make it 'With theso remarks
I support the Resolution, and I hope that Government. will see their way to
acoept.this recommendation.”

The Hon’ble Mr. V. J. Patel:—“8ir, I do not know whether
it is really to the advantage of India to have a High Commissionor for India
in London ai this stage of our development. I say, I have my own doubts
about the usefulness of the post, because, I believe, that so long as the High Qom-
missioner is to be controlled by the Government of Indis, which is not control-
able by the people of Indis, I doubt very much whether the High Com-
missioner will refleot and represent the -opinions of the country at large. I
fuite see that there is a nccessity for a High Commissioner in London from

odia, But the question is, whether he will serve any useful purpose and will

really represent the viewsof the people at large, and I have my own doubts
on this point. However, it is & scttled faot that we are going to have a Hifh
Oommissioner. The question has been settled in the Government of India
Bill itgelf, and what my Hon'ble friend Mr. Chanda wants now is that
the Governor Qeneral in Council should take early steps for the oreation
of the appointment of a High Commissioner for Iudia m London. 'That is
_one thing that he wants, and the second thing that he wants is that full
consideration should be given to the olaims of Indians to appointments oreatod
in this connection. Well, as regards the first.point, it may be mentioned that
although the Government of India Bill baspassed into an Aot, the Aot has
not come into force yet. It requires yet a mnotification by the Governor
Qeneral in Couucil. So long as there is no notification the Act or any part
of it does not come into forco at all,” and if I understand my Hon'ble friend
Mr. Chanda rightly, he wants that the Government should now issne a noti-
fication in regard to that particular provision of the Act. Perhaps the
Oouncil will romember that when the Government of India Bill was
discussed in the House of Commons, Oolonel Yate moved an amendment
thatthe Bill should not come into force until the rules were all settled and
passed by Parliament. Mo that the tcply was that there wero cortain
seotions in the Bill which could como into force at once, and for which there
was no neoessity for waiting for the rules. I think it was Major Ormsby Gore
who mado a pointed reference to this partioular provision in the Bill. I read
a fow lines from his speech. He suid :—

" ¢I think the Hon’ble member opposite is nnder a roisapprehension as to what the effect
of this amendment will be. The effect, as I read it, is that no part of this Bill can be put
into force until all tho franchise rules and things of that kind bave received tho nfirmative
ugsent of this House. ‘That sesms to me quito unreasonrblo, It is quite impossible for the
pew local ‘legislatores or the proposed Mivistries to come into force until these Hules have

been- ﬁgﬁroved by this House. But thers are things in tho Bill, such as the appointment
of a High Commissioner for India, Toes the Hon'ble "and gollant gentlewan want
all this sort of thing held up pending the scttlement of the Franchise Kules? 1t
is really upreasonable that you shonld hold up a Bill, which is fo reocive the assent of
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*the King Bmperor, and prevent the coming into force of mnuny of its important clanecs

while we are waiting for the machinery to come from India for the approval of this Ilouse
of certain franchise and other Rules.

% 8o it saoms ocertain that the vicw of the Iouss of Commons then was that
this partioular provision of the Bill should come into force immediately without
waiting for the rules to come from India, and my Hon'ble friend Mr. Chianda now
wants that a notification to that cffeot should issue, so that the appointment of
High Commissioner could be mado under it. ° ’ '

“Tho next point is that in making the appointment the claims of Indians
should he taken into consideration, %Vell, I personally do not sec much fored
in the demand, though I do not wish to oppose that part of my Hon'ble friend
Mr. Chanda’s Rosolution. It does not matter whether you have an Iudian
or & European so long as the incumbent is not to be controlled by the repre-
sentatives of the people. Ho will be guided, whother ho s 8 European or an
Indian, he will be controlled hy the Seoretory of State and the Government
India, and he will bave to follow the instru-tions laid down and ordors issued
for hira from time to timo by them. Rules will be framed under that seotion
and those rules will bo binding on him. However, I should certainly like
to seo an Indian appointed as High Commissioner, if Mr. OChanda  thinks
an Indian in that post will do much better than a Buropean. With these
observations, I support the Resolution.”

The Hon'ble Sir William Marris :—8ir, I think the Council
will gather from the fact that I have been asked to deal with this resolution by
the Hon'ble Member for Commerce and Industry that this question of the

" appointment of a High Cowmmissioner in London has not actually reached

the positive oonstructive stage. I do not mean to say that we are vague
about it or theoretical, but it is a case in regard to which we have not yet got a
plan clearly thought out in detail. o havo a definite idea of the nature of
the office and general character of its funotions, but we have not yet got, so
to speak, the working drawings. We trust the tine is by no means far off at
‘which we shall have them, but wa have not quito r'eﬁcheg that point yet. Now,
Sir, in the sense that questions relating to the nperations of the Stores Depart-
ment of the India Office and their re-action upon Indian industries have been foy
some time agitaled, this question is ot a new one, but in the further sense that
such dissatisfaction as has been oxpressed at the arrangoments for the purchase
of stores has now become embodieg in the concrete desire for a High Comunis-
sioner and the beginning of the ‘emancipation of our business operations in
England from the absolute control of the India Office, in that sense, Sir, this

* project is not a very old one. The germ of it lies in that paragraph of the

Report on Constitutional Reforms which advised that the agency functions of
the India Office should bo segregated fiom their political and administrative
functions and that the latter alone should be a charge upon Indian revenues.
That report was published in July 1918. As the Hon'ble mover has told us,
a month or two Jater the on'ble Mr. Khaparde moved his resolution for the
appointment of what was then called an Agent General, whose functions would
be primarily to undertake the purchoso of stores, to act as Indian T'rade Com-
missionor, to look after Indian students, to mmake purohases of silver, to take
over the work of the Finance Commitiee of the India Office, and so forth.
That resolution, 8ir, was not accepted by this Council. I do not think the
Ion'ble Mover put the matter quite fairly when he said that Government
threw cold water on it. 'The fact was, as tho Hon'ble Member in charge point-
ed out, and as was known to the Council at the time, thatthe Industrial
Commission was then sitting and was very much concerned in this question of
the production and purchase of stores, and that that Commission was likely to
make £t0p05als for tho development of tho production of stores in India in a
way whioh the retention of tho purchasing power in the hands of an Agent Gene-
ral might ratber thwart than encourage. That was tho view which the Ion’ble
Commerce Member presented to the Council and which met with the acoeptance
of the Council. The tion’ble Mr, Khaparde, however, made it plain that the
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daties of this officer in I.ondon might be a queition of dotail, and what ho waa
largely driving at was the provision in London of a ropresentativo of fodisn
interests, who would not be under the coutrol of tho India Office, but an
officer of the Government of India, and although the Resolution was nct
accopted by Government or Council, that was a point of view for which cvery

one I think felt that there was much to be said.

“The next stago, Bir, was the report of the Orewe Committeo on Indin
Offico organisation. They went a little further than the Montagu-Chelmsford
]:tp‘f»ort and proposod o demavoation hotween “the adwministrative and political
end the agenoy functions of tho India Oftice. They thought that the stop
would be aoceptuble to Indian opinion ‘as marking a slags towards full

~Dominion status’- But when we luok at their positive proposals we ses that
thoy fall short of this. What thoy recommended was that the direct control of
tho Btores Departinent of the India Office and some of the Accountant
Geneval’s work of that office, (but not high finanne), and othor work that
lont itself to such tecatment, such as the business of tho Indian Btudents
Department, should be transferred to the new office. They thus left a percept-
ibly wide gap hetween the functions of the office ‘which they contemplated
and those of a full blown Dominion Higk Commissioner. And it is, I thivk,
obvious that that distinction wust be imade so long as Purliament end the Score-
tary of State retain the responsibility for Indian affairs  which the Government
of Tndia Act lays upon them. The Indian High Commissioner caunot éxcreise
the diplomatio functions which Dominion High Commissioners do. I think
that is clear. At all events the Joint Committee thought so,” for they laid it
down siguificantly that owr Iligh Commissioner's funotions should be
funotions of agency as distinct from political functions analogous to those
performed by Dominion High Oommissioners. This inevitable decision
cuts out from immediste consideration what to my mind is perhaps
the most inferciting feature of the subjeot, namely, the prohlems that
arise in respect of diplomatio-relations.—I mean the in!eterminute position of
the' High Comunissioner between the changing Dominion Governments and the
great Departments in Whitehall. It is an interestiug thing to an observer .of
politioal developments. to notice that it has always been the aim of the Depart-
ments to treat these Dominion High Qommissioners as the diplomatio representa-
tives of the great Dominions in London and to deal with the Dominions
through their High Commissioners. There has been, on the other hand,
a perceptible reluctaunce on the part of the Parliaments of the Dominions
to allow their represeutatives that status, and when Imperial matters of
. fint importance bave come up for discussion, that discussion has not
been conducted, as might have been expeoted, through the High Commis-
sioners, but the Premiers or leading statesmen of the Dominions have come
over to participate at first hand in the deliberations. That, 8ir, is not an
aspeot of the matler which immediately concerns us because it may not arisc.
But limited as the functions of our Digh Commissioncr may be at tho outset,
it seems to me perfeotly certain that the mere fact that we have 'a representa-
tive of onr owu in London will result bit by bit in' new functions being given
to him, and personally I should forecast at no very distant date an intcresting
uestion arising asto the powers of the High Commissioner and the rights of
the Government of India to deal with him vis & vis of tLe Secretary of Btate.

“ However, leaving these questions which do not immediately arise from
the Resolution and confining ourselves only to thesure ground upon which we
have to build, we nay take it that the IIi%h Commissioner in London, an offica
which is shortly to be created, will at all events deal with tho purchase of
such stores as aie required to be bought overseas. He will have asssociated
with him an Indian Trade Commissioner, and he may or may not exerciso func-
tions connected with the supervision of Indian students.

“ Well, Sir, what then is the position at the present moment ? ‘T'he posi- ¢
tion is that the Qovernment of India of course jntend fo pursue this polioy
and to make this appointinent, but at this actual moment a 8tores Committee is
in session to consider the question of the arrangenionts to be made for tho
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purchase of stores in India. The quostion of the arrangoments to bo
made for the purchasc cf stores in England must obviously dopend upon what
is seen to be possible and expediont ag regards purchase in thiscountry, forthe
raost direct way in which we can stimulatc production in this country is by
purchaso in this country ; such production must come first ; it must be furthor-
ed by evory legitimate and prudent means. 'Lhat, Siv, is the declared policy of
Goveenment and it has the support of Indian opinion. As soon, therefore, as
the Storos Committeo have advised upon this question the Government of India
think that the time will be ripe to take up this matter of moving for the
appointmont of a High Oommissioncr and of definitely defining his duties.

oy are perfectly willing to give an undertaking that the question will then
be considered, and it gocs without saying that t',ghe further gnestion whioh is
raised by the Hon’ble Member's Resolution will recoive the fullest considera-
tionalso. With this explanation, Sir, that we must fivst see one more step
ahead of us bofore acting, the Government of Indie accept the Hon'ble
Member's Resolution.” ' _

The Hon'ble Mr. Kamini Kumar Chanda :—“Sir, I am grateful
to the Hon'ble Sir William Marris for his kind acceptaunoce of my Resolution
with certain reservations.

“Whilo I was listening to his very instructive and very interesting
speech—it was several times the length of my few remarks—I was wondering
whether I would not be justified in charaotérising the present attitude of Gov-
ernment as the same which was adopted in 1918, namely, that of throwing
oold water upon the scheme. It is now two yoars since this mattor was
-debated and recommended by the Orewe Committee, tho Joint Committee and
lately found a place in the Statute; still we are told that the time has not yet
come, and that many other things have to be taken into consideration.
However, Iam pleased to hear that g(;overnmenl; acoepts my Reeolution. I-am
prepared, 8ir, to acoept the attitude that we must go through several stages and
that we shall have progressive realisation in this also as in other matters. I,
therefore, cxpress my gratitude for the attitude which has been taken np by.
the Hon'ble Member.” '

The Resolution was put and adopted.

RESOLUTION RE PROVINCIAL SERVICES.

The Hon’ble Mr. Sachchidananda Sinha :—* 8ir, at the timo
I gave notice of the Resolntion® which stands in my name, the orders of tho
Becretary of 8tate in regard.to the recornmendations of the Public Servioes
Commission about the Provincial services had not been passed and there was
no knowing when they would be passed. But yesterday, in reply to an inter-
Eellution, the Hon'ble the Home Member gave information that the orders had
een passed which makes it unnecessary now for me to press this Resolution. I,
therofore, ask for leavo to withdraw it.”

"The Hon'ble Sir Claude Hill (presiding) :—*The Hon'ble Mr.
Binha's Resolution is by leave withdrawn.”

The Hon'ble Sir William Vincent :--* May Irise to a point
of order, Bir, Has it not to be put to the vote ?”

The Hon'ble Sir Claude Hill (presiding) :—“1It has not been
moved."” . -
The Resolution was by leave withdrawn.

.
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#This Council racommends to the Goveri:or Genersl in Counoll that ordern. bﬁ pn;ser} n:ithou.._furthor delay
on the recommendntions of the Pablio Services Conumission relatiny to Lhe various Provincinl services,
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(RiSOLUTION RE AMNESTY TC POLITICAL
: OFFEMDERS.
‘s’he Hon'ble Mr. V. J. Patel :—“8ir, I beg to, move the follow-
ing Resolution :—
‘ This Council recominends to the Governor Genoral in Council that he may bo plossed

to give the fullest offect to the lottor and spirit of the Royal Proclumation in regard to cle-.

tweacy to political offenders’) [} - 5 L. 234

“Bir, the policy of His Majesty’s Government is to introduce responsible

government in India, and, in order that that polioy might be carried out suo-
cessfully, it is nooessary that the officials, ¢.c., those responsible for the govern-
mont, and the people of India must work together. Now they must, I say,
work together with a common determiuvation for a common purpose, nawmely,
the attainment of responsible governmont in India. This is possible if there
is co-operation between the people and the officials. Now, in order {o
bring about the necessary co-operation, it is absolutely essential that all traces
of bitterness between the people axd the officials must disappear. Now, how
aru those traces of bitterness to disappear 7 Several ways were first hinted .at
by Colonol Wedgwood in the House of Commons on the the 6ih of December.
Culonel Wedgwood in his speech on the third reading of the Government of
India Bill, ultered thesse memorable words :— ° _

* This Bill is not enough. Indin is not vitally interested in this Bill. India ie infinitely
wore vitally interested in the repeal of the Prees Act, of the Seditious Mcetings Act, the Bowlatt
Acto, and all the un-English Acta vith which we bava had to Lold down India. India is mach
more intergsted in an uwmnesty for political offeaders, for thoss hundreds of men who etill lie
in jail in India or who are banished all over the world. If this Bill is to be = suocess, if
itis to work, remember that it most have the right atmosphera in which to work, Unless it
bas thet right atmosphers, no amount of amendments, even if we carried them from the Labonr

benches, wonld put the mattor right. No amount of amendments would uuite the English

and Indiau peoplgs as they ought to be re-united. They have becn severed—I will not go

into the reason of it now—by people wh . did not know what Bngland stood for. We hsvato”

" bind thom together. This Bill is not enough, Start from that, but for goodness’ sake whon
this Act comes into force, when the new constitation is granted to Indis, see that it is accom-
panied by & full amnesty for all politioul ofenders, and see, above “sll, that it is acoompauied

by a declaration of rights which will put the bumblest Indian sul»jleot of the British Crowa,

on the same footing as‘any of us here, and estublish all those principles for which the English
bave foughtin the past when they conquored their rulers. .

¢ Give ug throughout the whole British Commonwealth a people divided neither by ocolour
bars nor by any differentiation in the rights of men.’ g .

“ Those are noble words of & noble memb;ar of the ﬁome of Oommon’s.‘

Now, what do we find? A few days after that, I think about two woeks after
that, comes the Proclamation from His Majqé‘try the King-Emperor embodying
one of the suggestions made by Colonel Wedgwood, namely, the general
amnesty. Of course the Proclamation is not exhaustive a8 to the ways by
which all bitterness can be obliterated ; it refers to one of the ways, namely,
general amnesty to all political prisoners, Now, Bir; the question is whether
the fullest effect has heen given to this command of His Majesty. Well, of
course, if the fullest effect had been given there was no justification for the
adinission of this resolution. ~The very fact that His -Excellenoy has been kind
enough to admit this resolution is proof enough that the fullest effeot has not
been given. But, apart from that, it is necessary for me to give this Counoil
a few facts aud statistics to show that the letter and the spirit of the Royal
Proclamation have not beon observed. I take Bombay first. In Bombay 123
people were convicted by the Martial Law Oommwsion_era. Qut of these 123
Ithink 72 were released, and 51 are still rotting in jails. I know that the
gentences of 18 of these 51 bave been reduced, but 1 submit to this Couneil
that it,is not a question of reduction of sentences. What His Majesty the
King desires is that all traces of bitterncss should be obliterated, not reduced.
Reduction of sentenoes, if it moans anything at all, means reduction in the
bitterness, What is roquired is a clean slate, I do not know on.what prin-
ciple tho Government of Bombay acted in this mattgr. Of course there ig
that general disorotion given to His Excellenoy tho Viceroy that in extonding
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the general clemoncy ho should consider th: question “of public safety at the
samo time, That is a discretion which wmust bo very wisc'y exeroised, DBut
nothing in tho Proclamation admits of reduction of sentences surely, The
discretion olauso means that certain people whom the Viceroy thinks are people
who could not consistently with publio safety be released should not be granted
amuesty., Tlowever, if I were tho adviser of Government, whioh fortunately
| am nof, what I would do is this. I would advisc His Excellenoy the Vicoroy
to ask all Folitica] offenders whether they wish to take advantage of. the gencral
amnesty clause or not, I assure you, 8ir, and I assure this Council, that what-
ever clsc you may say against thess people they are an honest lot; they mean
what they say and they say what they mean, and if you ask them whether they
wish lo take advantage of the gcnera{amucsty clause, that is to say, whether they
proposa Lereafter to begin with a clean slato and to have no bitterness what-
socver, and if they say “yes,’ I would advise His Excellency the Vicoroy to
trust those people, to take them at their word. Let us ask them, 1 say,
. whether they wish to take advautage of the gencral amnesty olause in the
Royal Proolamation, and if they say ‘yes,” trust them, confide in them, and
they will not fail you ; in fact, they had their convictions and they paid the
price for them, and if they now say ‘ Well, in view of the chenged circuw-
stances, in view of the Royal Proclamation, we are willing to have all bitterness
obliterated and to begin with a olean slate and co-operate with Government,’
why not confide in them and grant thew general amnesty P

“I was referring, Sir, to the cases in Bombay. Now in Bombay, as I say, there
arc 51 personsstill left in jail out of 123. Therc arc also other stray cases hereand
there in Bombay, the caso of Mr. Horniman for cxample. The Beoretary of Btate
wrote to Mr. Horniman the other day that his'case ¢ntirely depended upon the view
that the Governor of Bombay wounld take. Nodonbt Mr.-Horniman has beew re-

-fused passports, but the letter that the Bcoretary of Btate wroteto Mr. Horniman
" is perfectly olear, that passports were refused, not because the passport officors .
in their disoretion thought fit to do so, but bocause the Governor of Bombay lLad
not yot consented to the return of Mr. Horniman to India; and after all we
know exaotly how things stand. We know what were the allegations against
Mr. Horniman. They twere only tivo as subsequently announced, one was that
he published a newspaper telegram from the Dolhi correspondent of the
Bombay Ohronicle just at or about the time when the tiots took place in Delhi;
that telegram ‘stated that some soldiers in the flring used what he called
soft-nosed bullets. Well it was subsequontly found that no such bullets were
used, and thereupon the same oorrespondent sent a telegram to Mr. Horniman
withdrawing the allegation. * That telegran was despatolied to Mr. Horniman,
I uuderstand, on the 17th April, or thereabout, and Mr. Horniman was
deportod on the 26th, and for some mysterious reasons the latter telegram that
was sent by the correspondent did not reach the ZBombay Chronicle office till
the 29th, and immediately it was given publication in tho Okronicle,

“8ir, 1 do not know why the telegram did not resch Mr. Horpiman in
due course  Perhaps the Government alone can explain . Neither Mr. Horwi-
man nor anybedy can say how it was that the telegram which was despatched
from Delhi on the 17th did not reach Bombay until the 20th. 'The deport-
ation took place op the 26th. All theso faots were brought to the notice of
M. Montagu by the Directors of the Bombay Chyonicle, they sent a cablegram
explaining the whole situation and the fact that the telegram had becn delayed.
The second and the only other allegation was that the Bombay Chronicle was
distributed frec among the soldiors in the hope of oxciting insubordination. Now
that allogation isone that Las been often characterised as false, by the Bombay
‘Chronicle itself, and Mr. Horniman himself called upon the authorities Lo prove
it. Nothing of the kind has been done. I think the authorities must now admit
that the allegation was without foundation. These were tho only two L\(}logalions
on which Mr. Horniman was regarded by the authorities a porson dangerous
to public safety, 'This, 8ir, is really not the way to invite co-uperation, If
you want co-operation you must be prepared on your side also for co-operation,
It cannot be one-sided,;it must be, as one of my friends has often stated,
responsive. Then there are other cases in Bowbay, thojoase of the Savarkar
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Brothers. They have offered saveral times to co-operats, hut I will not discuss
their case. I will leave it ta'my Hon'ble friend My, haparde. I have asked
several questions for stafistics of persons who come in under the amuesty
.clause; I have not got them yet. I cannot therefore give the Gouncil the
cxact figures of all provinces, but I have sorse figures of -Bovgal prisoners.
The Hou'bls Mr. Btevcoson gavo thew in the Bongal Legislative Council ; he’
admitted on the 8rd instant that out of 64 persons dotained by exeoutive order
under Regulation 11T of 1818, only fen have heen released. So that out of 64
persons 54 are still under detention. 8ir, this is not the way to Lreat the
Royal Proclamation. Then there is another lot of 52 persons who have  been
convioted for offences against the State; out of these 52 persons not a single
person has besn relehsed, says the Hon'ble Mr. Stevenson oa the 3rd instant.
I am told a few have been relcased since, but I cannot say how many. And
yetb we are told that generous effcot has been given to tho amnesty olause in
the Royal Proclamation, I know the caso of a person in Bengal of the name
of Kazi Abdul Gaffar. An exterameat order was passed against him. by the
Bougal Government. Ho applied for the extension of general amnesty to his
caso, His application hias beon refused. He hay sulfered in his business and has
been ruined, and ye§ there hois ; he cannot entor Bengal. Thenin the Punjab 96
persons aré still in jail. They have not boen released. Isaw a letter this morning
sent by a gentleman from Peshawar’ to the Hon'ble Mr. 8 Binha, Member of
this Oouncil. The letter says ‘ Please draw the attention of Governmont to the
distressed people of tho Peshawar distriot, several newspapers have to fay
heavy szcurity, several persons are under Lrial under martial law for inability
to furnish security, thocsands of arms forfeited, people merely protested against
the Rowlatt Act.' Now, Bir, I want the Governmbnt to take courage in both
hands and grant a general amnesty according to the letter and the spirit of the
. Royal Proclamation. Iam reminded of an incident that bappaned the other
day at Jullundur. The Dislrict Magistrate, Mr. Hamilton, refused to renew
» licenses ander the Arme Act to several people because th:s:({)p]iounte had joined " -
-the Indian National Congress nt Amritsar which . pa ‘certain seditious
Resolutions’ That is ivdeed an effeotive reply to the Royal Proclam.: -7
ation! I hope there are not mauy Hamiltons in the 1.OS. I wish. the
peoplo and the officials to forget the past and begin afresh. ‘'his is
ossible to some extent if fullest cffeot is given to the letter and spirit of the
yal Proclamation. One word more, The term ‘political offenders’ ought
to be widely construed. Ikuow different Local Governments put different
construction on thess words. The Burma Government, for instance,; has passed
orders in favour of persons dealt with under the Press Act, while other Local
Governments have not done so. Thisis not a watter that should ba left to
cach Local Government. The Royal Proclamation direots the Viceroy to
grant amnesty ; not the Goverior Genoral ip Council or any Local Govern-
ment. The Viceroy alone is charged with this duty. I hope and trust that
the Viceroy will take courage and rise to the ocoasion and give the fallest effect
fo the Royal Commaund. With these words I move my resolution.”

(-The Houn'ble Mr. G. S. Ehaparde:—"“Sir, I take this 1212
opportunity of mentioning some facls which appear to me to he rele-
vant to the case of the Savarkar DBrothers which wmy Hon'blo friend
Mr. DPatel bas left we to speak ubcut, because I have seca some of
their papers and put queslicns which have not yet come o the agenda,
The elder brother is G. D. Savarkar. The younger brother is populazly known
us barrister Savarkar beoause hie went {o England and qualified for the Bar. Now
the elder brother in the yrar 1809 published a poem, That poem was considered
bad or seditious or whatover you might call it, and therharge he was taken up

vuder was attempting to wage war against is Majesty. Tho Bessions Judge .

who tried the case sentenced Liui to tiansportation for lifc and forfeiture of his o
. prdPerhV believing, as he expressed in Lis judgment, that he could not give
a lesser sentonee becauso the Jaw provides cither deathor transportation for life.
Then the case was laken in appeal to the High Court, and the High Court also
held that the law was very clear on the point, that the Ceurts had no jurisdietion
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to give a lesser sentence. T thought that would be a case eminontly fitted for
beirg considerad mercifully. The man has been in jail sinoe 1909 in the
Avndamans. I bolieve he has already uandergone ten years' imprisonment, and
transportation for that period is a sufficient sentence for writing a poem. The
funny part of it is that I donot think that onc in n hundred has read that poom.
Probably if anybody vead it, he would not oare to read it for a sccond time.
Byt whatever it may bo, I thought that it was a proper case for mercy, and I
thought that the man would be released under the general amncsty, granted
by His Majesty, but he has not been-released. The case of his younger brother,
barrister Savarkar as they call him, is rather ‘a remarkable one, and most
Hon’ble Mcmnberg may probably remomber it. He was a law student in
London, and he was hauled up for some charge for writing something. He
was extradited, and while on his way to India at Marseilles ho jumped out of
the port-hole and swam to the shore. I tell this to the Council because there
is an important argument that admits of being based on this part of the case.
He touched the land, he was on the land, when he was re-arrested. 8o he
claimed that he was on the French scil and being under the protection -of the
French Government, he could not belegally ro-arrested. e carried the inaticr
further to the Hague Tribunal. In the meautime the man was arrested and
brought to Bombay and placed beforc a Bpecial Bench of the Bombay High
Court. He pleaded that tho Court had no jurisdiotion, that his case was before
the Hague Tribunal and until the Hague Tribunal decided the watter jhe prayed
that his case may be postponed. 'The Judges of the Bombay High Oourt held,
and 1 am not prepared to ditfer from their view, probably it is the correct view,
that the Court could deal with him. Therefore he declined to take auy partin
the proceedings and trial and said that he would not cross-oxamine, that he
would not put in any defence, ‘and that he would sllow the thing to go on
" and to tako its own course as if he was absent, Well, the trial whioh ma;
bo 8aid to be ezparte ended in his conviotion.” He was transported for lifo_
and his property was forfeifed, and that man has been all along in the
Andaman Jail. I thought. that this was also a proper case for mercy. He
is a young man who wrote something, -prohably very bad I quite agree. Judges
of the Bigh Court did not wait for the Haguo judgment. Probably
they were right because after all thesc are matters of opinion. There
is, however, one faot very remarkable about these two brothers, and
it i3 this. 1Vhen the war broke out, these two brothers offered their services
and added that if they were rolessed they would enlist and go to the front
and perform such-duties as would be assigned fo them. I have heard it,
and, I beliove, I have read it somewhere, that Napoleon used to like people of
this kind who did not care for their own lives, and sent them to {ho {ront,
and if they deserved any punishment, he thought he better leave that to the
enemy. He put them on scout duty and generally assigncd any other dangerous
duties ; s0 had the offer of thess two hrothers been accepted, I suppose the Empire
would have benefited by taking advantago of their reckless nature. That was a
grand opportunity I thought, and I also thought that the British Government
would gladly release them and serd them to the front and keep them employed on
. dangerous duties, but that opportunity also has passed. ‘U'hén I thought that these
twobrothers would be released under the goneral amneaty, becauso after all these
are young people, both of them were under 22 years of age, more or less, when
they commitled offences I believe, and I-thought they. would be fit subjects to
be released more especially that they had applied to the Government, 1 believe
in 1918, for cnlistment expressing at the same time that whatever they had
said or dono had been recklessly done, and that il thoy were reloased they
would remain very law-abiding subjoots, and one’of them who appears to havo
heard of the Governmeut of India Act as it was being framed then, added
that if that Act was passed, he would be a very loyal subject, ho would do
everything iy his power {o make it successful, and that he would give up his
former ways. When this petition was brought to my notico

The Hon'ble Sir Willinm Vincent :—“May U know the .name
of this person ?" - .
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The Hon’ble Mr, &, 8. Khapards :— e is populmiy kunown .as ¢
Darrister Savarkar,”

The Hon'ble Sir Claude Hill Qpreaiding) i—-“Tbe Ifon’ble Member
is doaling with the tio Bavarkar Brothers.”

The Eon’ble Sir William Vincent :—“I did not calch thename
of this mun.” | : ; ,
The Hon’ble Mr. G. S. Khaparde :—Both of thess brothery
offered to become very loyal subjectsand that they would make the Act success-
fuland so-on. I thoughl that when this Acl was passed and-whon this general
amnesty was proolaimed, the case of both these two brothers would come undor _
the clause which I will read out from Iis Majesty’s Proclamation. It says ¢ It
is my earnost desire at this tinue that, so far as possible, any trace of bitterness g
between my people and thoso who are responeible for . my Government should
be obliterated. ILet thoss who in their cagerness for politioal progress have
broken the law in the past respect it in the . future”. 8o I. thought, that -the
oaso of these two brothers would come under this clauss, because theso two
people bad broken the law, they had snid foolish things, they bad suffered for
1t, and now was tho proper time to relcaso them so that they might respeot the
law hereafter more especially as they had promised todo so. But unfortunate-
ly they have not yot been released so far s I know, and therefore, I thought
it was a proper case to be mentioncd in connection with tkis resolution.

“There is also a case of Maulvi K. M. Abdul Gaffar reference to which has
alrea.dy been made by my Hon'ble friead Mr. Patel. It is reported in fairly full
detail in the Amrita Basar Patriks, dated Monday, the 16th February 1920. -
I supposo all the details which led to his arrest and externment are not well
known. The Council may remember that in 1918 there were some disturbances
in Calcuttd. After that he dolivered a speech in Caloutta which was consider-
cd seditious. As & rosult of that he was asked to leave Caloutta. Then he
oame to the United Provinces. 'There they found it inconvenient to keep him;
and they said ¢ we do not want you here,’ but anyhow he applied again to the
Bongal Government. _

“ But the Bengal Government would not hiave him back ; he has got a resi-
dence in Oaloutta, and that is how the poor maun is now hanging about without a
domicile. There is another case of that same kind, RBahman, editor of the dkupat,
"T'hat gentleman is also more or less in the same position not ccnvioted of any
particular offence, but his articles were considercd as rather bad and he has been -
oxterned also. I btate these casus in some detail to show ihat the complaint
made by my Hon’ble friend Mr, Patel is not groundless, also in the hope that if
these casos have escaped the notice of the Government of India (I have put
down s question on that and there is a resolution on it which may come up
later), ang if their altention is drawn to them, thgg might reccive the mercy -
that bas been graciously proclaimed by His Ma

jesty. With these words [
heartily support this resolution brought by my Hon'ble friend Mr. Patel.” °

The Hon’ble Mr. Sachchidananda Sinha :—* Bir, I would like 3213 p.,
to associate myself with the resolution moved by the Hon'ble Mr, Patol. Isent -
in, some time back; a question asking for information as to the numbers of the
persons released in the various provinces under the Royal Iroclamation of
Ilis Majesty. 'That quition has not yet becn disposed of, and I am, therefore,
at this disadvantage that I do uot know how the figures stand. " Perhaps
t0-morrow we aha.l? know oxactly, But without going into details [ shouldlike «~ :
to eay, as I did whon moving my resolution about the Royal Proclamation: on '
the first day that thie Council Bession opened, that I do hope His Excellency
the Viceroy will extond the Royal clemency as fully and as f)'cely as possible,

From the observations of Mr. Patel and Mr. Khaparde, L think thero is yet
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considlerablc reom for the excreise of the Koyal clemency by His Txcellency
the Viceroy, and I do hope His Bxcelleacy will be plessed to extend it as fully
aud freely as possible.”

The Hon'ble Mr, K. V. Rangaswamy Ayyangar :—"5ir,
there is no doubt that there brs been a groat chango in the angle of visien sven
among the worst of sinners aflcr tho advent cf the Reforme and after the
rccent Royal Proclamation.  We have seen lately, I think in yesterday’s
papers, & summary of the book by one Iardyal as has been wired to us by Realer,
which sbows how thoroughly chavged Le is. \Wo have also heard through
private sources that Savakar has been writing (o his friends and relations that
he has chauged his views, and he tog is prepared to co-operate with the Govern-
ment. When the process of reclamation of criminals connected oven with
lieinous offences is to be tried, these methods should be first applied to these
selfless political offenders. The Government should not bo ‘logical to the
narrowness’ in interpreting the Royal Proclmnation also. T.et it be royal and
let the Governinent excuse all offenders and make a trial of {hem. Fopgland
has withstood the tremendous forces let leose by the war, and she need not fear
theso small forces, even if it be that these forces do uot show signs of being
diverted in the right direction. I want that the quality of mercy should not
be straincd.  'We arc thankful {o the Government for the clemency -shown to
so many people, and we press for their sympathetio consideration that the
other people who are not yet set free may bo given pardon.”

The Hon'ble Mr, H, RicPherson :—* Bir, before attempting to
deal with various points which have becu 1aised in the course of the present
debate, I desire to explain to the Counoil what is the general attitude of His
Excellency the Viceroy and of His Excellency’s Governmont towards the Reso-
lation. ‘the fowers conferred by the Royal Proclamation, like thie® Royal
prerogative of mercy exercised by His Excellency under the Letters Yalent of
his high office are purely powers which are to be cxercised according to
the dictates of his own jucg;meut. [ am authorized by His Bxcellency to say
that he bas no vbjection whatever to the accepfance of this Resolution by the
Council, if it be presented purely as & recommendation of a general naturs for
mercy. llis Excellency is vot preseut to-day, and I doubt whether Le would Le
prepared tc accept the Resolutionif it he presented, on the other hand, asa
sort of accnsation or insinnation that the Iloyal divection contained in the Pro-
clamation las Dbeen disobeyed. Tor wy part, I-am bound ¢+ say that
the Resolulion secms to me to be something of a superfluity, havin
regard both to the nature of the message contained in the I{oyzﬁ
Proclamation, and to the action that has been taken by Iis Excellenoy
to give effeet to it. The direction in the Royal Proclaination to cxer-
cise the Royal Clemency to political cffenders in the fullest measure, which
in His Excellency’s judgment is compatible with the public safety, is a
direction from His Majesty tho King Emperor, as, indeed, the clemency is to be
exercised in his name and oa his behalf.  The direction is therefore. binding
on His Excellency aud needs no commendation from the members of this
Council. That the diroction lLas received the fullast compliance and tho most.
gencrous intm‘iretation fromn His Lxcellency, 1 will now prieced to show, and
I hope tha: what I have to say iwill convines this Council that thore was
really no necessity for the Hon'blo Mever to Diring his Retolution though,
as I have said before, His Bxcellenoy has no persounl ohjectjou to its aceept-
ance by Council.

“Before [ proceed Lo explain what action has been taken by Ilis Excellency
under the Royal Proclamation, I desire to muke clear lo tho Council that the
policy of conciliation, which iy so strongly emphasised Dy the Loyal
Proclamation, is not a new policy, but one which has been sieadily pursned by
His Bxcellency’s Government ard by Liocal Governments for o very long time
baslt, and more particularly from the timo when the strain and anxicety -of the
war were temperarily relieved by the Armistice of 11th November, 1918, I
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can perhaps best illustrato this by oxplaining whab action was taken in Bongal
during the year 1919 {o relax- the restraints which, in the interests of the publio
safely, had been placed upou the liberty of rovolutionists and the movements of
political offenders during the previous years of the war. During the twelvo.
menths of 1919 the Bengal Governmeut after a careful sorutiny of individual
_6ases voleased 22 porsons who had been confined under the provisions of Regir-
Intion JTI of 1818, &nd carcolled the restraivts which had Leen placed on the
moveweuts.of 513 percons under the Defence of India Act aud of & persons
under the Ingress into India Ordinsnce—a total of 538 persons. I may illustrate
the same thing from the Punjab, and here [ am referring not to action takeu in
councotiou with the unhappy distarbances of April 1919--a subject to which T
_wﬂl relurn—Dbut to action taken in conneclion with au earlier event, with what
i3 known as the Ghadr Conspivacy. In the LPunjab the Local Government
. during 1919 rolaxed the restrictions im:osed on 67 peisons under the Defence
of India Act and 467 persons under the Jogiess into Indin Ordinancc—a total
of 534 persons. In other provinces of India theve ir less to record of
indulgence because thicie was less of (ffence, but the grand totel for all India
of action taken before the awmesty {o remove restiictions under the Btate
Prisoners Regulations, the Deferce of India Act, ond the Ingress into India
Ordinance covered 1,£30 persons. '

“I will now refer briefly to the action which prior to the proclamation
of tho Royal Clemency had been tuken o extend merey or to give relief to
persons convioted in the Punjab ‘distuibancus. The Council will remember
that in September last, the Ilen’ble Home Member aunounoed the intention of
Government (o have the cases of these persons still remaiuing under
sentence of Martial Courts and any other cases that might be specifically
referred to them examined by two High Court'Judges who would submit
their rccommendations to the Qovernment of India tbrough the Local Govern-
ment. In fulfilment of that promise two High Court Judges (Sir B. K,
Mullick from Patoa dnd”Mr. Justice Ohevis of the Punjab) - were duly
appointed to undertake the work of cxamination. These two High Court
Judges spent nearly two months on their task and made the most careful exan-
ination of all cases tried by Martial Law Courts in which sontenocs had not
cxpired and of 51 cases tried by Martial Law Oommissions. Asaresult of their -
labours 99 persons convicted by Martial Courtsand 24 persuns convioted by Mar-
tial Law Commissions were tccommended for release. 'I'he Jocal Government was
fully prepsred to accept these recommendations, as were also the Government
of In in,i)ut in fact thoy were for the most part enticipaled by tho action which
was taken by 1Tis Excellency under the Royal proolawnation on the wider recome
n:endations of the Lieulenant-Governor of the Punjab. Apart from these re-
commondations, however, in all 333 persons who were convicted alter the Punjab
ditturbaices had been released by the Leoal Goverument bofore the amuesty
was proclaimed, and had the recommendations not heen largely forestalled
by the amnesty the total number of releases beforo that ovent would have
amounted to nearly 450. ’

. “1 have said enough, I hope, to prove that the policy of pardon and
conciliation towards political o ffenders was the uccepted policy of the Govern-
ment of India before the Royal message of olenrency was prociaimed in Decem-
her last. 'That message werely placed the coping stone on the work already
underlakon by the Local Governments and ths Government of India.

“ And, having said so mueh, Uneed hardly take the troubie of denying the
jusinuation, the baseless insinuation, whioh bas been maie in certain quarters,
that the Royal message of clemency was something which was forced upon a
relnctant Government by a mastertul Sceretavy of State.  On the contrary, the
message was framed after due cousultation \.vit.h the Government of India

- and the general prirciple involved in it had their [ull concuirence.

«T come row (o the action which has been faken by IHis EKxcellency to- ¢
give effect to the direction of Iis Majesty, the King-Emperor, that the Royal
‘clemency should ba extended to pelitical offenders in the fullest measure, which
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in His Excellency’s judgmont is compatible with the public safety. If 1 may
be permitted to say so, no ono is more keenly suxious than His Bxcelloncy
that the new era whioh has been oreated by tho passing of the Reforms Act,
and has been usherad in by the gracious msessage of His Majesty should begin
under the wost favourablo auspices, and that the political atmosphere should
be purged of ali traces of bitlerncss. His Excelleucy, therefore, ctarted with
the strongest predilection ja favour of the most gracious interpretation of the
terms of the amnesty, aud I may also say that the Local Governments, whom
His Excelienoy has necessarily consulted in giving detailed effact to it, have
been cqually animated with the same gracious spirit. There are, howover,
limitations to the scope of the Rouyal messago. It is uot, and was nover
intanded to bo, an ¢ Open Sesamé * that would unlock the doors of: all our jails
and letloose upon socicty every prisoner, however daugerous his character,
however unrepentant his disposition, however brutal his crime, and however
remote might bo the conneotion between his offenco and things political. It.
was never the intention of His Majesty that under the amnesty indulgence
should be extended to persons who under the thin disguise of political excite-
ment have promoted ov committed serious crimes of violence, such a8 marder
and arssn. Nor do the gracious words of His Majesty extond to persons whom
Government know, or have reason to leliove, to bo utterly unvepentant of.
their former courses, men-who have op:nly declared that from tho moment of
their release thoy will make it their business to rckindle the ombers of rovo-
lution and to carry on war to the kuife against the c:llcers of Government. It
would he an act of criminal folly on the part of Government tolet loose on the
)ublit(x1 these mnd dogs of the anarchist movement. We want no ¢ Red Terror’
in India.

“ And I must make it olear to the Qouncil that there is another olass of
criminal to whom the Royal Proolamation has no application. The Royal
Proolamation doos not apply to non-political offenders who have heen convioted
by Tribunals created under the Dofence of India Act, to such persons for
examyple as the persons convicted after the Shahabad riots in Bihar or the
Katarpur riots in the United Provinoes. It has bean argued that the words used
in the Royal Proclamation °persons who for offences against the State or under
any special or emergency Jegislation are sulfering imprisonment or restrictions
upon their liberty * cover these cases, because the trying Courts were Tribunals
created by speoial or emergency legislation, but this is clearly and obviously a
mis-reading of the passago. The offences for whioch these porsons are
suffering imprisonment are not ¢ offences under any special or cuergonoy legisla- '
tion' Thoy are for the most part offences under the Indian Penal Code—
not offences against the Btate, but offonces against private individuals, and
there is not the smallest gronud for extendiog to such individuals the benefit
of tho"Royal clemency. :

“ And now having explained o what classes of casos the Royal Procla-
mation does not apply, I will explain what action hus been taken to give offect
toit, '

“The first point to whichI would draw attention is this, that His
Exceollency has in one important respact travelled far heyond the letter of the
TNoyal Proclamation. A strict interpretation of the message would have con-
fined its operation to couvictions for offences under Chapter VI of the Indian
P'enal Code, and for offences uuder gpeoial or eimergency legislation, but after
consultation with Looal Governments and with their concurrence, Ilis Excellency,
aninated with the desire to removo all possible causcs of bitterness, decided to
extond the scope of the amnesty to a large circle of offenders convicted for
other than State offences after the disturbances of MarcheApril- 1019, The
number of such cases is very large. It runs to several hundred and the result
of this cxtension of the spirit of the Proclamation may best be scon from its
application to the case of the Punjab disturbances.

“1 have the detailsin n roply which was prepared to a question asked
by Dr. Sapru: and here I should liko to cxpress my regict that through
the non-attendance in Council of Dr. Sapru yestorday cortain statoments whioh
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hisd Leon propaved in yeply o his questions were ot placed on the tablo and
therefore did nol become available to the Hon'ble Mcmhem wha have faken

" part i the preseni debate. Here arc the figures.

-~

“ The total number of persons convioted in connection with the Punjub
disturbances was 1,779 ; of the:», 712 had served their scnicnces by 1t January,
241 were released under orders passed before that dale, 92 were released in
connection with the proposals of the Roviewing .]'zdges, 0638 have been' released
puder tle amnesty, aud 96 remain in jail, . -

“ The Hon'ble Mr. Patcl has drawn atlention to the largencss of {ha figure
96, but I think that the Council will look at the matter in & difforent way. In
view of the scrious charactor of the disturbances and the many brutal deeds of
violence which were committed during their course, tho margin of retention is
indeed very small, and the generous nature of the recommendations made by the
Lientenant-Governor of the Punjab in this matter will, I- am sure, be grate-
fully recognised by this Council, and by those who are now pressing for the
utmost pessible cffect to be given to the Royal Proclamalion. I may add that
Iis Excellency has lately reccived from Bir Edward Maclagan his recommend-
ations on behalf of those who were convioted five years ago in the Ghadr
nonspirncy, and His Bxcellency bas agreed to the immediate release of 45 such
persons; while the cases of several others are still under consideration. In :he
case of Bowbay, regarding which we hdve also heard complaints from the
Hon'ble Mr. DPatel, an cqual mecasure of indulgence with the Punjab has
been extonded to those who wera convicted after the disturbances of April
Jast, and in all 72 persons bave been released,“Fhilo 19 have had their
sentences very muterially reduoed.

“'laking Tndia as & whole, the total number of persons who have benefited
from the amnesty is 1,235, of whom -24 were Btate prisoners confined under
Regulation IIT of 1818, 300 wepp:restricted under the Defonce of India Kules,.
a;g-lsz undor the Ingress into India Ordinance, while 63 were persons convicted
of offences against the Btate, aud 727 were. porsons convicted in the disturbances
of Marchand April1919. Some Hon'ble Mewmhers may say that there is another
side to the shieid ; we have indeed heard a good deal in Uouncil -to-day regarding
that other sido —the persons who have been exc]uded from the bonefits of.tlie
amuesty. I have already explained to .what classes of oases the ammnest
could - not be extended, nn& it would be easy to_show under which-
category each case of exclusion falls, but I will not attempt this task because
I do not think that this is the timo, or the Council floor the place, for discuesion
of individual cases, I will refer to ono individual case only which has been
brought forward by the Hon'hle Mr. Khaparde, the caso of the Savarkar
brothers.” Mr. Khaparde came and spoke to me about that case some days ago,
and I promised him then that the papers would be carefully examined again.

‘I way add that I am preparcd to mako the same promise to any Hon’lle

"A\Iém er of the Council who desires to have some individual case re-cxamined,
and. I am sure that His Excellency will bo pleased to hear any recom-

. - mendations that may be made in individual ouses. I will refer also to one
. - group of cases to which attention has been direoted, both in the Qouncil and
" also-in the “publio press—aund consider tlie case of cortwin Btate prisoncrs in
" Bengal. - Their case, I can assure-the Council, has been given by Ilis

Excellency the Vioeroy and ithe Local Government most careful considera-
tion, and I am wow in a position to state that,- although this hatch of
detenus consists of persons against whom there is overwhelming evidenco
of most dangerous rovolutionary activities, His Excelienoy has just becn
pleased to accept a recommendation of the Local Governmemt-for the

- release of 16 of their number who have displayed symptoms of repentance

and have promised on releass to abstain from further association with
- the revolutionary movernent. The oases of the others are still under oon-
pideration, and I can say, on hehalf of His Excellenoy, that as soon as evor it
appears to him that any person now detained can be releasod without danger
to the public safety, His Exccllency will be ready to extend the Royal cle-
mency to that porson. I may add that ib is-his earnest bope that the
gonerosity nmow displaycd will sccure the desired object of obliterating



12-40 p.31.

93¢ LESOLUTION R AMNESTY 't0O YOLITICAT, OFFENDERS,

(dr. TT. MoPherson; AMr. Sweendye Nath [ 24vy Fesruany, 1320.]
Baunerjea ; Sir- IWilliam Vincent. |

all trace of bitterness between those who in  their.cagemess for politieal
progeess have broken {he law inthe pa:t and the Governments which are
responsible for the maintsmauce of law and worder.  And way I, before
I rsume my seat, urge npon the Council the neced for reciprocity in this
matter.  May T make an appeal o the non-official members of Couneil
that they will urge upon tiose who have received the benclit of the amuesty,
with whom they may come into contact, direct or indirect, or over whom Lhey
may have iuflucnce of any rort, the great need for moilerstion. The Council
is well aware of the genevosily which Ilis Xxcellency displayed as soon as
cver the Royal message came inlo his hands towards certuin well-krnown
leaders, like Dr..Kitchlew and Satya Pal in the Punjab, and the Ali
Brotbers. The response to this generosity was not, most will admit, very
goatifying  The gentlemen iu question went off in ot hasto te Anritsar,
and there many of them distinguished themsclves by the vielence of their
invectivo against Government. There was in their speeches littlo evi-
dence that the hope expressed by His Majesty fur thoe ebliteration of all traces of
bittcrness would be falfillod. There was litile display of that ‘comumon deter-
mination among my Beople and my officers to work together for a common
purpose’ for which His Majesty the King Emperor appealed.

“ Therc are, however, gradually increasing indioations that the Royal message
of clemency has not been in vain and that its wide and generous application
- hag been appreciated even by those who clamour for its further estension, but
I can assure members of Council that uothing is more likely to spur Locul
Governments to recommend, and s Bxccllency to accept, such an .cxtension
then the powerful example of those who have alrcady received the Lenefils
of the amuesty and prove by thoir moderation thy wisdom and sucoess of the

. policy of couciliation and forgiveness "

The Hon’ble Mr. Surendra Nath Banerjea - 8ir, I think
I speak- the sense of this Council when I say that wo must congratulate the
Hon’ble Momber on the highly conciliatory statement which he has just mado
on bebalf of Government: Ha has told us that His Exoellenay the Viceroy has
no personal objection to the acceptance nf the Resolution of my Hon'ble friend,
and that His Excellency is prepared to cxtend the fullest measure of
olemency whioh has been announcal hy His Majesty compatible with tlie
publio safety. I do not think that in the Resolution of wy Hon'blc fricnd Mr.
Patol there is the slightest invinuation against the. Government- of India. I
hope I have correctly interpreted the meaning of the Resolution. I think
from our places here many of us, I at any rate, have declared that the Royal
act of clomency has been exercised in o gencrons manner, and furthermore,
I venture to add, that this Royal weasure could not have come iafo
oporation except with the concurrence and approbation of the Governmeat
of India and that His Iixcellency must have been consulted before
the Proclawation was issuod, sn fur at least us this matter was concerned.
Mr. Patel deserves the thanks of this Oouncil for bringing forward
this Resolution ard for the raason that . it has clicited the statement which the
Hon'bls the Home Secretary has just made. 1t does good to know what the
popular view is and also what oxplanation tho Government has- {o give wiih
regard to the complaints vikich have appeared in the public press. We now
know that more than 1,200 political prisoners have recerved their release under
the Royal Proclaraation, hut several cases require further consideration. T
understand that 13 of the prisonersin Bengnal under Regulation III-of 1818
have been amnostied, and that the cases of acveral others are being discussed.
May I inquire if the case of Barendra Gihose has been considered ? I hope my
on’ble friond will be able to give me an answor in regard to that matter .

The Elon’ble Sir Willi i ¥Vincent :—" harendra Gbose has heeg
relessad aud has reaghod Caleutta. ‘
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The Hoew'blo Fr. Surendra Nath Banerjee :—“I desire
to oongratulate the Government on that point. Barendra Ghoso is a
.man of honour, and if he has made a declaration I nm sure he will loyally
co-oporatd in the interests of law and order, His case is one that
has cxoited & oonsiderable mensure of public attention in Bengal, aud
T am glad to hear that ho has bcen released, I hope that some of the pro-
n:inent men:bers of the Alipore Bomb ‘Qonspiracy bave also been relvased under
the Royal amnesty, I hope a similar measure of generosity,will beshown to his
hrother- Arabindo Ghose, who is now in Pondicherry. Heis a mosi cullured man,
lie was the first man of his year at Cambridge in the classical tripos, and there

is 'a feeling in Bengal that thess fwo men ehould Lo released. If Arabindo

GLose is roloased, it will add to the general feeling of gratitude which has been
orented by the Royal ammnesty. - 1 desire to congratulate the Hon'ble the Home
Scorctary upon the statement he has made. I am perfectly sure that it will
have a very corciliatory cffect on the public opinion of tho country, I have
full confidenco that the Royal Proclamation, so far as it relates to the arunesty
of politicel prisoners, will be dealt with in the spirit of genorosily which rarks

that historio document.”

The Hon'ble Mr. V. J. Patel :—“8Bir,T am very glad that the
Government have devided'to accept this Resolution: Af the same time, I am
really sorry that my Hon'ble friend Mr. MoPherson hes chosen to take
advantage of the opportunity to obscrve that Dr. Batya Pal, Dr. Kitchlaw
and- the Ali brothers after their release -have made objectionable speeches
at Amritsar. I have rcad all the speeches of the three gentlemen, and so
far as I can sce, I sce not one objectionable word in any of ;them. X do
not understaud what really the Government &xpect these released prisoners
to do. If they expect them to co-operate with the Governmeat .in working

the Reforms, they ocan understand, but if they expeot them to hold their
tongues and not educate public opinion in the .matter of our grievanoes,

which are many, then I join issue with i{he Government. We are not at
all .satisfied with the Reforms granted, and if the Government expeuts that
we should not talk about further reforms or agitate to get our grievances re-
dresséd, well I am sorry such attitnde we are not prepared to adopt. I should
have been very glad if my Hon'ble friend had quoted chapter and verse from
tho.speeches of the three gentlemen referred to; he has not chosen to do so, but
speaking for myself I am bound to say that this complaint of my Hon’ble
friend is groundless. I have already stated that I'am glad the Government:
have. accopted the Resolution. My Hon'ble friend Mr. MoPherson tells us’
that this - Resolution is somewhat in the nature.of a superfluity. That state-
ment, Sir, is wholly inconsistent with the attitude of Government on the
Resolution, If it were in the nature of a superfluity, there was no reason
for-aocepting it. If you had given full effect to the Royal Proclamation there
* would have been no need for a Resolution. I have placed facts before this
Oouncil which my Iow'ble friend Mr. McPberson has not thought <fit
to:controvert. I have already stated that out of 123 persons convicted fmy the
martial law ordeis in the Bombay Presidency, as many as 51 aroslill in jail,
Are these dangerous persons? We are told by the Hou'ble Mr. McPherson
that the same dogree of clemency has besn extonded to the Bumbay political
prisoners~ a8 has heen extended to the Purnjab. Thatis absolutely incorrcct
1n-view of the fact that, in the Punjab out of hundreds of persons convicted,
only. 96 ave in jail; in Bombay out of 128, as many as 61 are still in jail. - Ho
says hio doesnot want to refer to or deal with individual cases, My Resolution
of course is not intendcd for any individual case or cases. Jtis intended to
socure -general amnesty on the widest scale possible.” I maintain that full
‘effect to the letter and spirit of the Royal Proclamation has not been given. In
Bengal, I am glad to hear that 16 out of 52 persons have been releassd. But
there still remain 87 peoplo, and out of 64 detsined under the Bengal
Regulation ITI of 1818, only 10 have been-so far reloased. Thess are
facls which my Hon’ble friend Mr. McPherson ought to hear in mind.

12-45 ».xr,
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Government must not do anything half-hcartedly ju this matter. I wany
Government to accept the principle I have suggested, namely, that the persons
concerned should he mkeg whather they are willing to tuko advaotago of
the geieral amnesty olauss, forget the past and begin afresh on a olean siate.
If you accept that principle, I have no oomplaint to make. You ask them
and il youaro satisfied that they agrco, let mo again assure this Council that
you will lose ‘nothing by trusting thom. How is His Exocellency going to
decide whether the release of a particular man is not consistent with publio
safety ? How is His Excollenoy going to decide that pdint? His Excellency
will naturally ask the Local Government; the Looal govemment will ask tho
Tuspector Guneral of Police, and the Inspector General of Polico will ask his
subordinates and so on. This is A most unsatigfactory way of dealing with tho
question, and, therefore, I suggest that the only solution is to trust 1hese pecple,
to take tl.em at their own word, That is the prinoiplo that T still” maintain
and I hope it will Le aoted upon by the Viceroy. It has beon admitted
that there are 96 people in jail in the Punjab ; as a matter of faot there are
still 51 porsons still in jail in Bombay. It isalso admitted that 54 pereons
under the Bcngal Regulations are still in detention, and only 16 have beon
released cut of 52 convicted in the conepiracy ocases in Bengal. These
figures speak for themselves, I have not been ablo to get other figures from
Government yet, but cven on the figuresI have quoted—and they are corrcet- -
because thoy have not been contradicted, I submit there is ample scope of
action by His Excellenoy the Viceroy.

“There is, however, one poiot on which I should like to make & few
observations. The other day this Council solemnly passed & Resolution express-
ing (Fmtitude to His Majesty the King-Emporor for the Royal Proclamation.
To-day we hear from the Hon'ble Mr. McPherson that this Royal Proolam-
ation is nothing more or less than a continvuation of the policy adopted by the
Government of India; in fact the Royal Proclamation, he says, is the result of
consultation -between the Government of India and the Secretary of State, /It
does not come, acoording to him, spontancously from His M ajesty, the Kirg-
EBmperor, but is really a contiouation of the policy already adopted b{ the
Government of India. Well, Iam very soery to hear this. It takes away all the
grace and dignity of the Royal Proclamation. It belittlesit. I always thought,
and still thiok, that the Royal Proclamation came direct from His Majesty, the
King-Empcror. I am not prepared to give credit to the Government of India
that the initiative in regard to the issue of the Proclamation was theirs, or they

. bad anytbing to do with it. I am not prepared to give credit Lo the Government

of Indiaatallin thismatter. Well, if it wasa continuation of the polivy pursued
Iy the Government of India and lays down no new principle or announces no new
polioy, there was really no necessity for the Proclamation at all. Where way
the justification for it? People could bave been released without the aid of
the Royal Proclamation. Where was the difficulty, whore was the need for a
Royal Proclamation for rcloasin'g( these people? I am very sorry, I repeat, that
attempt has been made to take away the gracc of the Royal Proclamation

. by stating that it is mercly a continuation of the policy of the Government of

20 1M,

‘India and nothing more. I hope and trust, however, that full effect will be

given to the letter and spirit of the Royal Proclamation after the acceptance
of this Resolation,”

The Hon'ble Mr. H. McPherson :(—“8ir,1 have only & few words
to say in reply to the remarks made by the Hon'ble Mr. Patel. As far as
I have been able to hear him, he has merely reiterated statemcnts which he
mnade in his opening speeoh, statements whioh I bave dealt with in my previous
reply. I said then that I was not prepared to disouss with him the merits of
individual cases, becauso I do not think this is the time or the place for 'such
discussion. He has quoted to the Council certain figures regarding action taken
in the various provinces, but so far as-my information goes, his figurcs are tot
correct. Hehas, I thiok, said that about 60 persons are still in jail in Bengal
who were convicted of offences against the State. My information is that in
Bengnl there wero only six persons convicted of offonces againat the State, of
whom three have becn released and three ave stillin jail , , '
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The Hon'ble Mr. V. J. Patel :—*“Tried and convicted by tho
Martial Law Commissionors ? **

The Hon'’ble My, H. MoPhexson : —* Thero were no Martinl Law
Commissions in Bengal nor im Bombay. As regards the Bombay figures,
Mr. Patel tells usthat about. 50 people are still in jail and have not beon roleased.
My information as regards Bom%ay is that 73 people have been released and that
19 only remain in jail, of whom 17 have Lad their sentences reduced
from 7 to 8 years and two from 10 to 5 years, If thoro aro any othors
in jail besides thes: 19, I can only curmise that they are persons who
took & very prominent part in murder, arson or  othor scrious crimes of
“violence, and were not recommended for release un that account, hut I will
make ioquiries” I bave alroady spoken about the Punjab figures. The numbor
of persons who remain in jail is 96, and I have absolutely no doubt that this
figure does not iuclude anyhody except persons who have committed most
serious crimes, persons, for example, who took aBrominent part in the mur-
ders that wers committed: in tho course of the Punjab disturbances. I do
not think Ihave anything more to add to what I have already said in reply
to the ITon'ble Member's speech.”

The Hon'ble Sir Claude Hill presiding :—* It is not very clear
from the Hon'ble Mr. Patel's reply as to whai he means. Doos ho intend to
move his Resolution although he expresses regret that it is accepted by the
Government? Ishould be quite clear on the point.” '

The Hon’ble Mr. V, J. Patel :—*“If has been accepted by the.
Government, I understand.” ="~ e

The Resolution was put and adopted.

' RESOLUTION RE AMENDMENT OF RULES FOR THE
RECRUITMENT OF THE PROVINCIAL SERVICES. -

The Hon'ble Mr. Sachchidananda Sinha :—* 8ir, I rise to
move the Resolution standing in my name :— B
. * This Council recommends to the Governor Genoral in Council that he may be plensed to
cancel rule VI of the rules recently promulgated for the guidance of Local Governmetits in
frawing rules for tho racruitment of Provincial Services (?ﬂxecutive and Judicial) and-so to
smend rule -VIII that a ‘Barrister of Kngland or Irelsnd or 3 member of the Faoculty of
Advooates in Scotland of not less than 6 years’ stsnding may be eligible for ditect
appointment to offices in tho higher grades of the Provinoial Civil Services ’. - .
. “Binoce I gave notice, Sir, of this motion, I have been informed by my friend
the Hon'ble the Home Secretary that the rules which I want to modify: or
amend have been in oxistence since 1910, and that they are not fresh rules at all.
That may he so, but they were very recently re-published in the official gazettes
and the ncwspapers, and I understand that the Government of India have
provided that these rules are to be published by the Provincial
Governwmeuts from time to time, and they. are to keep them in view in
-making their own rules for the recruitment of tho Provinoial Services.
That being so, Ifeel justified in trespassing upon the patienco. of the

Council for & short time in making my submissions in regard to this Resolution, -

Thero are only two points which I raise in this Resolutiou —one is a minor
matter and.the other is of somne -imporfdnce. The minor matter is that tho
rules provide that if the Governmont desire to appoint to a purely judicial
office a legal practitioner, he must be a .barrister oF Lngland or Ireland of
ten years'- standing or an Advocatc of Scotland of the same standing. Now
considering that a member of the English, Scotch or Irish Bar is entitled to

12-69 r.v,
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he o Ohief Justice of & Iligh Court if he bo of five years' standing, there docs

not scem to be any reason for laying down that for a Distriot Judgeship he should

) bs & man of ten years’ stunding. The differentiation does not appeal to me

. on any ground of Jogic or reason, and I therefore ask the Government to retain

the same rule for both, namely, if a barrister is made a ITigh Court Judge after

five years' standiug, he may he appointed alter the same period, provided
ho is otherwise duly qualified, to be a District Judge.

“The other matter to which I vefer, namely, the canccllation of rule 6, is
of some importance, and I shall bespeak the indulgonce of.the Council when
I read out the rule. It isthat: ¢Xuropcans whu are not statutory natives of
India sball be cligible for appointment if qialified according to the above
conditions with the sanclion of the Goverument of Indin’.. Now this is a
rale to which I take exception. There is some misunderstanding in the minds
of some of my official friends who have very kindly suggested to me that this
_ questicn should not be raised at the present moment, it being inopportune

ng it raises a question of race or nationality, but I think that they are
entircly wistaken. I am not raising any question of race or nationality.
T frankly concede that in the Provinoial Service, if a European be dowiociled
in the province, he has as much right to enter it as any Indian subjeot of
His Majesty, but when a European is not domiciled in the province and isa
total stranger, thon I take exception to his being appointed in the Provincial
Service. For the European who is not domiciled there are the. large Imperial
Bervices 1o which he may be appointed, but the Provincial Bervioces are meant
for those who are domiciled in the proviuce., In my own Proviace of Bihar
at Monghyr, there are a number of Europeans who havo been settled there for
generations and some of them have beer. appointed as Deputy Magistrates, I
make no grievance of that at all; butI ta.}l)(e exception to a man who is not so
domiciled, who may he & native of Australia or,Bouth Africa, or any other
port of the British Ewmpire, -being suddenly pitchforked into the Provincial
Service. I think it raises a .question of some importance. It is, therefore,
not ncedful to raise any racial question, and I think the Hon'ble the Home
Member will see the advisability of accepting wy proposition that this rule
should be canocelled. These are my submissions in brief with regard to these
rules, aud I do not think I need detain the Council any longer.” . .

r

14 e, The Hon'ble Sixr William Vinaent :—“I will deal very shortly
with the Resolution which the Hon’ble Member has proposed as thero are many
other matters of greater importance before the Council. The rules which he
scoks to modify are in no scnse new rules. They have been in force, I think,
for tho last ten years, and so {far as T am aware we have never received any
complaint that they operate unfairly. Of the two rules which the Hon'blo.
Member secks to modify, the first is rule VIII which runs as follows :—

‘The Government of India retain power in very special cases to make direct appoint-
meuts to offices in the bigher grades of the Provincial Civil Sorvices, and whenever the
Govemment of India exercise tbis power in the caso of judicial olficers, it will be confined to
barristers, advocates, or pleadors of the High Courts who bLave shown distinguished ability
in the exercise of their profession for not less than ten years and havo o thorough knowledge
of the vernacular ’,

“ As a matter of fact I am informed that the power under that rule has
rarely, if ever, been exercised at all, and some Local Governments, the Loocal
Government of Bengal for instance, aro in favour of abrogating that rule
altogether. The Governmont of Bengal say in a letter which I have before
me :—‘The Qovernor in Council would proposs that this power should be
abrogated. It is seldom used and when it is used suspicions of jobbery and
favouritism are always aroused’. 8o that, far from relaxing that rule, the only
proposal before us, isto do away with it altogether.. Where barristers or pleaders
of standing arc appointed, we contemplate appointing them not to bigher
Mlaces in the Proviuneial Service, which would he a greut hardship to men who
}mvo worked their way up the ladder of those Services, but rather to other
posts.
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“ The socond rule of which the Hon'ble Member complains is rule VI,
which says :—

¢

y Eﬁmpeans who ara not statatory nalives of India ehall be oligiblo for nppointnwnt. it
. qualified nccording to the abave conditions, with the sunction of the Goverument of Indis’,

«If T unde.stand the Ion'ble Membor cofreotly, he irishes fo abrogate
that rule, is not thatro ? " ~

The Hon'ble Mr, Sa.chohigianunda. Sinha. :— Yes.”

-7

The Hon’ble Sir William Vincent :—* Well, his intention is of
course to prevent the appointracnt of Euvopeans who are not domiciled to Pro-
vinocial Services. The effect of the rccommendation which he makes would
be exactly the opposite. This rule does not authorise the appointment of
Furopeans, but mercly places a limitation on such appointments. If you
remove the rule, you remove the limitation, That I conceive is not what the
 Hon'’ble Member intends. There is anothor rulo which provides that persons

appointed to the Provincial Bervices ‘ordinarily shall bo natives of India’,
and that and not the rule to which he rofers is really the restricting rule on
the power of the Local Government.

4'There is only one thing moro that I need add and that is, that these
appoiniments {o the Provinoial Services are clearly a duty which will shortly
be delegated, subject to a::f general prinoiples that may be enunciated by the

" Beoretary of State, to Looal Governiments, and I do not think that this a matter
in which the Government of India at this junoture should interfere in any
way, and I suggest to the Hon'ble Member that he need not press this

Resolution.”

The Hon'ble Mr. Sachchidananda Sinha :—8ir, I shall be
very short in my reply. In regard to the first point, namely, the appointment
to the Provincial Bervices of Barristers of five or ten years' standing, my
impression is, unlessI am greatly mistaken, that the Public Bervicos Com.-
mission have recommended that a large number of legal practitioners, barris-
ters and vakils, should be employed as judicial officers in the various provinces
under the new scheme ., . . . ' '

The Hon'ble Sir William Vincent"—" As District Judges,

not in tho Provincial Service, I think.” .
. :y

The Hon’ble Mr. Sachchidananda Sinha ;—“Well, 1 had
that in view whon I made my suggestions that the rule should be so designed ag
to place them on the same footing in qualification as High Uourt Judges, namely,
a sfauding of five years, but if the rule isto ho abrogated so far as the Pro-

vinoial Services ars concerned, I chall be quito content to leave the matter.

ut that,

. “In regard to the other point, that of the appointment of non-domiciled
Furopeans in the Provincial Scrvices, ‘the Hon'ble Bir William Vincent mak.s
out that the abrogetion of the rule would be to do something just the reverse
of what I desire. If I am guilty of that I shall be very sorry for mysclf and
for my resolution. However, [ will not pursuo- that line of argument becaun -3
Sir William says, that before long, this mattor will be delegated to Provineial
Governments, who will be at liborty to make such rules as they will desm
right aid proper.  In that view I ehall not press my Resolution, but ask leave
to be allowed to withdraw it.”” .

The Resolution was, by lcave of the Oounoil, withdrawn.

(1.9 o
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Resolutions,* those standing in the namcs of (he Hon'

D1 POINT OF ORDER; R4SOLUTION Rz ¥RER 1MPOLT OF
GOT.D.

[8ir Clawde Hili; Mr. V. J. Patel; Rao [24ro Fesryary, 1920.]
RBahadur B, N. Serma. ]

POINT OF ORDER.

The Hon'ble Sir Clande Hill (presidinp ﬁ-“c'fhc dnoxt (:w(f:
0 i1r, VaAnda and o

the Hon'ble Mc. Patel, Nos. 10 and 11, deal with a question which has alrcady
been the subject of distussion at n meeting of this Council on the Resolution cf
the I.Ion'bl.e Mr. Kbaparde and they are thercfore under Rule 25 (1) not opeu
for discussion on the present occasion. On meéeting again . . . .

The Hox'ble Mr, V. J. Batel :—* May I oxplain, Sir?"”

The Hon'ble Sir Claude Hill (presiding):—*I am afraid not ;
I have given my ruling. .

On mecting again at half past 2, the Uounoil will thrrefor proceed o
the discussion of the Hon'ble Mr. Sarma’s Rosolution,

The Hon'ble Mr. V. J, Patel :—*“ Will you not, Sir, hear me on
the ruling that you gave 7" )

The Hon'ble 8ir Claude Hill (presiding) :—* No, Mr. Patel.”
At this stage the Council adjourned for Lunch.

RESOLUTION X FREE IMPORT OF GOLD.

The Hon'ble Rao Bahadur B. N. Sarma :—*8ir, I beg to
move the following resolution :— .

¢ This Council recommends to the Governor General in Council that gold iwports into
India be freod from all restrictions.’ )

“*The Resolution closely follows the recommendation of the Committee
appointed to inquire into Indian exchange and currency aod deals with a
subjeot of extremo importanoe from the financial point of view. I may, Sir,
without hesitation say that the consensus of opinion in Indin has been slways
in favour of absolute freedom in respeot of the inflow and outflow of precious
metals into and from India. I do not think, subject to correction, there is any
difference of opinion between the British Chambers of Commerce and the Indian
Chambers of Cominerce in this respect. Almost every one who thought abovt
it recominended that gold should be allowed fo be freely imported. into India.
'"he Currency Committeo state this at page %9 of the Xeport ;— :

‘Under tho Gold Import Act all gold imported into India has to be tendered to Govern-
ment, at a specified rate based on the exchango value of tho rupee aud the preminm on gold.
T'he export of gold is not prohibited, but. owing to the fact that gold commsnds & substantial
premium in tho Indian bazaar thero is no tendency for it to leave tho country under cxisting
conditions. The provisiodh regarding theimport. of gold were avowedly ecnacted under the
stress of war and were only intended to bs temporary. Itis, in onr opinion, desirable that
the eutry of gold iuto India shoold be freed from regalation or control by the Government.
We accordingly recommend that the Gold Import Act should be ropealed aa soon as the change
in the Statutory ratio of the rupes to the sovereign, to Which we refer Lelow, has been
effeoted. Movements of gold to and fromn India would of course continue, as in the pust, to
be reported for registration and etatistical purposes.’

#10. ! This Counoll recomuends to the Qovernor @oneral in Council that tho whole Council do go
into Commiiles to discuss tho rules and regulations to be mado uuder the Government of Judia Act aud
make recomuendations.’ '

11. " This €ouncil recommends that the Guvernor Goneral fn Councll way bo pleased to appoint a
Committee consisting 6f the Hon'ble Pandiy Madan Mohan Malavigs, the low'ble AMr Surendrs Natl
Buneriea, the Hon'blo Mr. Sichs, tbe Hon'ble Khan Babadur lbrabtm Ifsroon Jafer, the Houo'ble Mr,
Eastri, the Hen'ble Mr, Khaparde, tho Hou'ble Mr. Paton, the Hon'ble Sir G. M, Chitnavis, tho Hon'bls
£ir Fawulbhoy Currimbhoy, the Honbie Mr, Ssrwa, the Hou'ble Mr Chandn and the mover lo examipo
tha draft rules, regolaticns aud standing orders under the new Govornment of Indin Act nud 1o advise -
generally on all matters conuacted with reforme.” '
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“ One of the reasons whioh thoy give for coming to a decision immediatoly
on the various questions referrcd to them rather than postponing giving &
dooision until some mors permunent foaturo heoame discernible in the mone-
tary and commercial transaotions of the various countries was that delay
would mean a continuance of Government control which they deprecate in
tho most emphatioc terms. ‘This is what thoy say at pago 20 :—

‘The postponement of a dosision whish is eynonymous with the continuance of the

cxisting uacertainly -would be opon to serious critisism, and would entail the prolongntian of
Government contral over exchange and over the import of the precious motals into India.’

“ 8o they were emphatio in their opinion that, as early as possible, gold
should be freely allowed to entor India, The only qualification whioh they
made, and wisely too, was to defeud the interests of persons who held sover-
eigus in India ; those that held sovercigns in India were. entitled "to receive
Rs. 15 per sovercign, whereas under the ncw reging it wonld bo only Rs 10
and consequently some little time had to ho given to those who hold soversigns
in order that they may receive rupoes if they care to do so in exchange for
their sovereigns. I thiok that that was the only objeot with which the Com-
mission spid that the necessary steps would have to Do takea hefore free
import of gold into Tudia was permitted. I think suflcient time has elapsed
between the date of the publication of this report and now for Feople whp hold
sovereigns to tender thom for conversion into rupoes or notes if they cared to
do so0.

- ¢ The Becretary of S8tato as usual accepts the recommendations about
whioh there is some doubt in India, but doos not see oye fo eye witl the report
on thosc recommendations on which there is practical agreement bstween the
report and the people of India; and the reason that he gi::s is that any
suSdén change would lead to a shook to_the commercial and flnancial system
of India:and other oountries, and therefore, in the interests of India itself,
there shonld bs regulation so that the country may be gradually acoustomed to
‘cheap gold. I shall deal with that later, as o whether there is any subatance
. id that argument and as to whether our interests would not be really
--jeopardised if this decision of the Beoretary of Btate be adhered to. Bir, - there”
13 a feeling throughout India that during tho war the Government had wittingly
or ‘unwittingly to pursue a policy which éeopardised to'a large extent the
true- interests of India in the interests of. war and in the - intprests of
the’ British Empire, especially of the United Kingdom. We know that we.
did. make - sacrifices tmdP we oheerfully underwent them, I am not here
mentioning that in a spirit of boastfulness or carping criticism, but with the
objeéot of showing that-there would boa continuous peipetuation of the evils
which were inberent in a system of Government control as was pursued during °
the war. Daring the war the Government officials, espeoially those iu charge
of finance, seomed to be particularly unhappy when thore was a large trade
balance in favour of Inlia because they found it extremely dificult to finance
the exports of this country and tho exchange problem was & coneiderable strain
upon them. I fear that that dlsposition prevails even now.. The Finance
Ministor last year when introducing the budget echoed that sentiment, We
find on turning to tho ﬁﬁ:u-es,that during the five years 1914-15 to 1918-19, 182
crores was the value of the excess exports over imports including in the torm
imports. treasure which was imporfed into India on private account. In
181415 it was 27 crores, in 1916-16 it was 30 crores, in 1916-17 it was
45 orores, in 1917-18 17 orores, and in 1018-19 it was 61 crores. How twas
it finanoed P Ordinarily if India had her freedém, she might have got gold
-in payment of this balance of 182 crores, or might have invested part of this
_money in foreign countries; it niight have .got silver in part; but there
were restriotions imposed by the Government on the import of gold and silver
~‘and the not result was a considerable reduction in the quantity of precious
- metals whioh flowed into India. '

. =" %I think the Indian Chambers of Commerce went into this question flilly;
" Whereas the Unitad States and other neutral countrics were adding considers
ably to theiv gold stocks during that period, India was really undergoing &
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gold famine, as it were, ‘Theamount of gold allowed o como to India was
oxtremoly small ; it was 26 million in gold and 85 million pounds in gold and
silver during this period op private account. Iow was the 182 orores balance
financed ? Well, it is dificult to venturc on any specific answer. to that
question. I hope the Hon'ble the finanos Member will dissipate our doubts in
tho matter. Dealing with one of these years, the Currency Oontroller’s Report
states that the balance, namely 18 croves, was in. so far as it was not- adijusted
by invisible imports of that year represented by oredits in foroign oonntries
_dae to India on private account. It is curious that thc total amount of
exports np to the end of 1919 ugrees very nearly with tho total amount of
notes printed in India and the amount of metals absorbed during  the period.
The value of exports during the 9 months of 1919-20 was nbarly 9,776 lakbs,
The iotal amounting to Rs. 280 croros, 38 lakhs. If is curious that the numbor
of notes printed in this period was 122 crores in notes and the absorption of
metals during this period was 146 orores, the total making up 267 orores. This
287 croves is approximately the same as the 280 orores mentioned above and
a margin will have-to boleft for javisible inports. Instead of India hoing
allowed to get gold she was given 122 crores of papor and sowe silvor
in the shape of rupees,. included in the 148 crores absorbed. It is
curions that sgainst 122 orores of notes Government invested securitics in
83 croresin Securities and Treasury balances whith "unbappily Yesulted in
a loss of 87} crores, We did not getsgold though we were entitled to got it.
Currency was inflated alttough a portion of the metals was absorbed, having
done its work. I do not think therefore that we can congratulate ourselves
upon the devices employed . for the purpose pf effecting these transactions,
although wo must honestly confess there was nothing .else ‘perbaps to be done
in the circumstances. That was during the war. The Armistice came about at
tho end of 1918 and we ave.now 16 monthsfrom i{. The United States remov-
. d. their embargo upon the export of gold as fac back as June]919 and eight
- months ihercafter we are told that the fime has not yet .come when the Indian
Goyetnment oan allow gold to be frecly imported into India to pay for India's
goods, should India decide that that is the best investment of her balance of trade.
The Chamberlain Commission and the Currency Cominission emphasised the
faot that India must be allowed to be paid readily for her goods in what-
ever shape or form she liked to receive it. Why should there be this artificial
restriotion placed on the import of gold which led during the war to such
disastrous consequences? I do not think that even up to August, 1919, there
was any appreoiable. addition to the gold “stocks. I think it was later that
the Secretary of State did buy gold for the benefit of India ang  has been
seading gold to India.. "But the question arises why- should we require
the interposition of the Beorctary of Btate in India's frec settlement of
trade # This is a question which the Government will' have to answer.
Bo far as we can soe the ieasurcs adopted were absolutely detrimental to
the truo interests “of India. hecause India did not get what she wanted
- during .-that period. - Turning again to the- year 1919-20 we . flnd that
the exports ‘were 7 "crores.in excess over the imports and- 83 orores
- weré the Council sales.- Then we bave curiously enough 30 crores. as the
amount of notes issued, the difference between 183 and 163 orores, the figure
at which it ‘stood in April:1919 and altogether we have 63 orores, and I
suppose the rest is in the shape of invisible exports and the absorbed silver,
There are at present 89 crores of rupees and 45 “crores of gold in stook and
I do not know whether the sovereign is valued at Rs. 15 or Rs. 10, If- the gold
in the paper currency is valued .ab Rs. 16, then it means we shall havo to
write-off at least -one-third. 8o long ss the. notification "or rulo fixes
the -sovereign at Rs.: 15, ‘I am afraid there will be a lossand we shall
have to adjust our figures of the valuo of gold whero the price of the
sovereign is reckoned -at'Re.- 10. This again is an absolutely anomalous
. position for the * Government to value sovereigns at Rs. 15
when it .is really " Rd 10 or below that. I think that is ghsolutely
anomalous and wrong from a financial point of view. Thon’again what
does it mean? It means that a person who wants fo buy gold in
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India from the Indian Governmeat has to pay a hoavy tax to the Goverament .
up to 40 per cent,, while his brother outside. India e.¢apes the tax. = Outside
India o tols of gold is Rs. 15 ar below, whureas in India you wounld have ,},o
ay Rs. 21 or Rs. 8 or Ry. 26 and thereforo, I submit, that this is an indiyect
tax upon tho Indinn ; whether it is for the bevefit of the Btate is  anofher
maiter. 1 do not think tho Government is justified in takingthis mongy jn
the form of indirect taxation frow the tax-paycr. Thercfore, I.s'ulm;’;ﬁ.tfét_.
from_ this point of view also the continuanco of control is pysailg ble.
You .receive gold in London and sell Council Bills to India for various pyr-
poscs. | The loss falls on the Indian cxporter so long as you Lave that rigorous
control. T
“ From the year 1899-1900 when coinage was restricted down to the ypar
1016-1917, council bills to the extent of a%out 616 crores of r\ipecq,_\verp_p{j‘l‘d.
The average rate of silyer at the time was 27d. per oz, and the 1s. dd. rate
would work out to between 41 and 42 pence per ounce. TIhat means.to gay
there was an indirect tox upon the cxporter alone, not upon the whole of
Indin, but upen the exporler alune te the extent of about one-third, tb’gﬁ is

about 815 crores'over 19 years. I would ask il that is just, though part of it

weont to the general tax-payer; but is it just that the-exporter, who is_ gougrglly
an agriculturist, should pay this indireot tax ? That is another ,qneht,i_qn,gut
the reason why I brought up this question, is that control is very _qloselj'wa}_ligd
with the functions of selling councils, Then when you sell councils ' jn
order to' maintain exchange and facilitato export of specie what do you find'?
You are selling gold here at the rate of Rs: 23 a tola according to the {énder
rices. You wish gradually to bring it down nd doubt. " But at thé same time
in selling reverse councils you ship virlually gold out of British Indid for the
benefit of those who wish to transmit money at the rate of Rs. 10 persoveréign.:
That is to say, the man who sonds his money out of India has got a considefakle
benefit, if my reasoning is right or sound, over the man who purchasés gald -in
India, and I submit, Bir, that this is also an indirect method of s‘t,ogping‘ thq fice
influx of gold into India. DBesides, you have not got a single farthing “of ‘gold’
in the Gold Btandard Reserve to mcet reverse councils which should bé goid -
only when exchange is weak. The Curreacy Report recommends that the
location of the papcr standard reserve should be India, therefore not an ounda of
gold has any business to be in England in the paper currency reserve. . Then
Low are we to weet thesc reverse council bills ? You >an meet them only With
the: gold thut tho Secretary of Stato gets for.his counoil bills or otherwise
purchase it from the Indiau tax-payers money. Well, thon, what ought to be sent
out here, is utilised for the payment of reverse councils. These complicativhs
are lcading indircotly to the Government encouraging expoit of money from
India showing an apparent partinlity to one class of persons—I hopo T adi not
wrong in my general reasoning-~the man who pays for gold in India is the loser,
and.the man who sends money out of India gains considerably. I think, Bir, all
these difficulties’ would only arise by reason.of your controlling {he import ¢f
gold. Why chould you do it, I ask? It is said that gold is controlled-in order
that there may bo no shock. Let us analyse the position. -You find that the
imports [rom the United Kingdom and the rest of the British Empire’ ate
greater than the exporls to these parts, 'That is, it is we who have to send g'o_ld
to adjust the balances aguinst us to the United Kingdom and the rest
of the British Empire. 8o wo do not ask for any geld to flow into this
country in {rading with those countrics. It is other counfries like “the -
Uuited States, Japan, France, Ilaly and Australia that take largely goods
from us, and it is here that there is excess of exports over imipoits,
and as London isa frec market and tho centre of world trade adjustments,
gold has to be shipped from Lhese foreign‘countries to whown'weé export goods
in such large quantities to Londou to be transmitted to India ; if India wanis
gold, there should be no restrictions.  So the countries which give us pold,
if India desires gold, is not the United Kingdom, but it is the United States,
Japan and other foreign countrics, And why should we not have gold fiom
these couutrios in exchianga for our gnods? If they wish to pay in gold for
our goods, why should Great Britain interpose and say that tbere will bes
shock to other countries, I submit, 8ir, that the balance of trade iy 1918-19
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wag in the ease of the United Btates 12 millions in our favour. I think
My, Dalal has worked out and has shewn the figures for the pre-war year that
£88 miiliion was the balance of trade duo to us from other countries
and 47 millions against us to the United Kingdom, Java, clc. 8o that it is
other countries that in that year had to pay 41 million pounds, Siwilarly, you
will find on analysis that theso Y7 crores, which wus the excess of exports over
imports into India during this period of nine months, is lprgely due to ns from
othér conntries and not from tte United Kingdown, What is done is that the
. gold which is due to ws fromp other countries is intercepted. Council bills are
sold {o us, that means to say paper money or silveris given to us, and a numbor
of mutual adjustments are made to the detriment of Indin. I think thisis the
view which was taken by Mr. Dalal on this point, and I think on this polut, .
although we may not agree with him in all his contentions, ho is perfeotly
corceot. He says: * The real reason for this latter practice is not so muoch to
meet the convenience of trade as to retain the power of diverting payments of
India’s foreign. balavces from gold to silver.’ Then again *these rovolutionary
ohanges aro to be explained by the particular bent of the policy followed—a
policy of making 1ndia accept payment in India of the balauces duoto her as
far as possible in the form of rupees. And then the rest of it in paragraph 68
is to the same effect. ¢ It isa policy whioh is gettled and mana o(r in London,
and which necessarily operates in the markets of T.ondon and India. That the
interests of the London markets have not beon without influence in shaping
the policy may be gathered from the enormous sums of money or iuvestments
belonging to the Indian currency which bave been accumulated there.’

. - “Bo, I submit, there is absolutely no roason whatsoever for any shock to any
other country by reason of our demanding gold.” After all, we do not demand
86 much gold. Wa did demand about 20 millions on an average during the
Ere-v‘nu; period guinquennium, and after all there is a limif to it. It is limited

y_the exooss.quantity of. goods .we supply after meeting all the countries’
linbilities and “investments, and Flon'ble~ Members will find on analysis that
about & snnas4 pies.worth of precious metal per head was imported into India
during.the ast five years on private account. 'Tliere are 153 million women
in India, 'and if you divide it amongst them, I think it will give less than
a rupee per head, about 11 aunas, taking a sovereign to be 16 rupees,
and if you turn to the figures for Europe and America you will find that the
average consumption in jowellery and on private account in arts and industries
is far Jarger. per bead thauin India. 'There is of course a small class of people
here who wear heavy. jewellery, and I shall never encourage in the slightest
degree the hubit of wearing jewellery, but you will find on analysis that India
has not absorbed more gold than she justifiably may and that is the view taken
by thé Currency Commission also. Therefore, I submit, 8ir, there is absolutely
no danger, either to India or other countries if she imposts gold freely and there
is also a chance of our getting gold now Lecanse. European countries havea .
minus balance the imports being larger than exports and do not require gold
“unless it be to back up a floated currency which would be impossible for them to
do except by the adoption of other measures. Therefore, I subinit, we have got a -
fair chance of getting gold if only we are permitted to get gold freely. Govern-
ment may say, ¢ Wo are getting gold and selling it, therefore wherein lies your
difficulty ?” My difficulty is that first of all you aze imposing taxation on buyers,
secondly, it is leading ultimately to the export of capital from Iudia, and my third
difficulty is, that the Scoretary of Stats has grievously erred in setting at naught
the rccommendations of the Currency Commiltee and centring control with
the attendait complications. {f the Governmeut say that they wish gradually
_to britig down the prico of gold in India, my subwmission is that it your figures
are correct; you have nearly succeeded alrcady because the minimum tender
‘the other day was Rs. 16 per tola, and if that he so, onc of the reasons urged
for the continuance of the Gold Import Act has disappeared. .

The Hon'blé‘s-ir Claude Hill (presiding):-—‘1 do not want to
burry the Hon'ble Member, but lie has exceeded his time and perhaps ho will
bring his romarks to an early conclusion.”
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The Hon'ble Rao Bahadur B. N, Sarma "I thereforo..

submit, 8ir, that the Socretary of Stata shounld accept the uranimous wishes of
the people of Indin, cxpressad from' all quarters, thai there should be free
import of gold into Indin, and should act upon the recommendution of the:
Currency Committes and not find excuses which after all ave supposed, subject
to explanation by the Qovornment of Iudia, to bo really moant to improve the
condition of the money market or the exchange market in Londoo.”

The Hon'ble Sir Faszulbhoy Currimbhoy :— 8ir, I rise to-
support the resolution of Mr. Barma, I had thought of bringing tho mattor
hefore the Council before now, but I was informed that it was the intention of
Government to introduce a Gold Import Bill, and therefore to avoid & discussion
a socond Lime, I refrained from bringing in a formal resolution, But aa a resolu-
tion has been brought in T strongly support it. o

‘ 8ir, this question of gold imports bas beon carcfully considored by the lael Indian
Currency Coinmiltes and the findinirs of the Committse are : .

(s) The quanfity of gokl taken by India for all purposes before the war (£19 million
pounds - -tling annuallyf was uot disproportionately lurge in relation fo lier economio
- condition ; . . . .
(8) Iudia is entitled to requirs paywent for her prodace in -the form ‘most rcceptablo
to her people; : A
{c) India's eapacity to draw gold from the other countries depends in the last resort on
the desivo of ber customers to.secnre her produce and so long as they continue to take it,
India will bo in & position to demand gold, in so far as sho may prefer -paymeat in this form

.

to the import of commedities or the investment in foreign secarities of credits dus to Lér j'and .
. (fl) the entry of gold into Indis should be freed from regulation or control by Govern-

ment.

“The whole position has been summed up thus, and the concliisions are

absolutely sound. ~ Iu the light of this analysis of the Indisn trade couditions

the apprehension that exsorts of gold to India would be stopged by foreign .
ole stre

countries is groundlgss. Our domand will be backed by the w ngth of
our econowic position. The United States of America is now the' chief export
- ing centre, and for long years will remain so. And in Ler‘trade relations with
that country India is in an exceptionally strong position. Thére is normally a

heavy balance of trade in India’s favour.  In 1018-14, that is at a pre-war period, -

the valueof Indian exports tothe United States exceeded that of her imports
from there by £11} millioa poinds sterling. During the war American exports
to India inorcaséd Dbeth in volume and value, but this improvement has not
materially affected India’s favouiable balance of trade. It remains to he seen
how far the improverent will ba maintained with the restoration of normal con-
ditions of production and shipment in the belligerent sonntries of Europe, and the
establishnent of trade rolations with enemy countrics. With inoreased
demand for her produce within the country, again due to the expansion of
. her. industries, India will bein a better and stronger position in her dealings
with forciga oountrics, the United States of America iucluded. With all these
faotors in ber favour, it is cxtremely unlikely that India will be refused gold by
America. [ndia’s position in ber trade rolations with Japan, another ‘gold-usin

country, is equally strong. Ior the matter of that, as pointed out ang
substantiated by a speoially prepared table by Mr. Dalal in bis minority report
on our currgncy probloms, out of 77 foreign countries engaged in trade with

8.3 ru,

India, only in five 18 the halance against her. The net balance in her favour .:

.in 1913-1% exoceded forty million pounda sterling. = This exceplional position
of Indin in her forcign trade insures to her a power to enforce liquidation of her
credit in gold. The ombargo on exports of the metal has been removed in 'the
principal centres. .

", “It is nofifair tu Indin to restrict her gold imports on the ples of the need
of the conservation of the world’s stook of gald for legitimato purposes
of “currenoy. The fuct cannob ha emphasised foo- much that India has been
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wrongly and unjusily doscribed as the sink of gold, Sir Babingtou Smith's
Committeo have found that-the Indian demand for gold is not excessive., Sir
8thnley Reed, in his able memorandum before that Committee, oxposed the
unisounduess of the contention in the following passage :

‘'This attempt to fasten upon India an excsptional and invidious responsibility for the
consumption of gold eannot be too vigorously combated. Indja is still en illiterato country,
whose credit and banking facilities are miectably unoiganised and where the practic. of bolding
eroull ravings in gold and silver ornaments is centunies old. Yot its normal demand for the
Industrial arie and fér the eatisfaction of the socisl customs of three bundred and fiftcen
willions of people was mot beforo the war by about ten millious of gold aonaally.. The Urited
Sintes of America was reported recently to be absorbing a million sterling gold por month for
industrial purposes. Yet no one says (bat the United Stalos is a boltomlcss sivk in the
wmatter of Ker gold absorption. 1t is stated that in England one of the moet flourishing trades
durivg the war was that in cheap jewellery in which form the working elasses jnvested s
substaptial proportion of their increoaed earnings. Every oonntry in the world utes gold and
eilvor for industiial and domestio parposes, and it incfvuobs a sense of angry injustico to find
that the Indian demand for the precious metuls, for previsely the same purposes, is pervorted
into seuselcsa boarding, especiully when the history and conditions weuld justify a far largor

gold abeorption than the Western nations wilh theic geueral literacy und bighly organised
credit aystems can claim.’ '

It is true the Governmont has been ‘selling gold in moderate quantities by
tender, but that raiscs another point of vital iuterest to tho poople. Government
is making a profit of 40 to 45 per cent. upon these transactions. This hoavy
profit is paid by the people and is an indireot taxation for whioh justification
18 wanting,

_ “The whole point now before the Oouncil is, whethor in these circum-
stances the gold market should at once be thrown open to Indin or not? Itis
entirely wrong from our point of view, as also on grounds of equity and natural
justice, that India must bs made to wait. Indian publio opinion strongly
&uprecates further delay in making imports of gold freo and unrestricted, and
Indian public opinion in such matters espeojally ought to count with the
duithoritiés. - T

“ Besides, free imports of gold will help us to have & gold currency. All
onr coing are token coins on agold basie. Only gold is wanted to start a sound
Gald Ourrency. Japan took advantage of her strong economio position to have
& Gold Currency. Why should not India make use of her pressnt opportunity
in a similax way ? The Currency Committee too favour a Gold Currency with
& Gold Mint for India. That is the only sound polioy to follow, and the
rémoval of all restrictions and control from gold imports is the most effoctive
way to give effcet to it. The sooner therefore gold imports are made fres
the better for the ocountry. The debtor countries of Europe have still
& Gold Currency. There is no ta'k of & change in their currency standard even
with their huge financial obligations. 'here is no sound reason for preventing
Indis, a creditor country, from adopting a Gold Currcuoy. T'he argument that
the fres import of gold into India at this stago will disturb the world’s finance,
does scant justice to our interests which are of paramount importauce to us and
oiight to be of paramount importance to this Government.

_ “With import of old tho exchange will find also & natural correotive. Sir,
with these few words ? support the resolution. I will bring forward other
arguments when the Bill is to be passcd.”

The Hon'ble Mr. W. E. Crum :—“8ir, if the last words of
Mr. Sarma’s Resolution had been *as soon as possible’ I would cortainly have’
supportcd it, At present I am not prepared to support it without hearing the
arguments that- will be brought forward from the Government's point of view,
because I think that they must have sound arguments for the policy they aro
alopting at present. 1 entirely agree with what the Hon’ble Sir Fazulbloy
Ciirrimbhoy and the Hon'ble Mr. Sarma bave said of the right of India to be
paid for her expoits in whatever way she wishes. If she wishes to be paid in
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gold ehe cortainly ought to be paid in gold. A special point was mado of that in
the Bengal Ohamber of Commeres's report to the Qurrency Commission, and the
Ourrency Commission have accepted that point.and bave agreed that India
should be paid in whalever way she demands. Buat I think that perhaps
Mr. Sarma and Sir Fazulbhoy Curritabboy wnade a Little bit light of the cffect
that the absolute free impurt of guld into Tedia would havo on the world’s
commerce, aud it is from that point of view that I would like to hene Govern-
ment before I definilely givo my vote to tho- Resolution, Gencrslly, in

1

priaciple, I think we aro all agroed that, as soon as possiblo, ‘India should he*

allowed to import gold and eilver as frecly as sho requires and wishes.” - ~

The Hon'ble Mr. W. M. Eailey :—“Sir, I have naturall

3’1 ’ .M.

listened with the very greatust interest to tho case presented by the Ilon’ble |
Mr. farma, in the proparation: of which I realise that he has devoted a great =~ -
deal of independeot sludy. I fully sympathise also with the point of view .

taken up by the IHou'ble 8ir Fazalbhoy Currimbhoy. I know that Bombay

feels strongly on this guestion of the free import’ of- gold. At the same time, -

in listening to thom I wondered to wyself Liow much real differeace there was
between the attitude of Qovernmant and their own attitudo. Let us, if I may,
clear the ground a little hit in the first place on general principles. There
might havo been a time when perbaps ecopomists and perhaps somo others
might have laid émphasis on the argnment that India is & sink for gold, that
ils oraving for gold is insatiable and unrcasonable, and that it does’ an

injury to the world to attempt to satisfy that craving. They might bave

argued that gold is only imported for the purposes of hoarding and that
hoarding is.an economio evil. Well, 8ir, there will certaiuly be no tendenoy . *
at present to base our case purely on such arguments. We recognise now~

Ithink everybody recognises now—that India has,as the Hon'ble Mr, Crum

says, a right to take payment in auy form she wishes. If there is hoarding,.

well it is & thing we deprecate and which we would like to argue people out of ;
but knowing the lack of bankiog facilities in the countr{ we cannbt. help,
sy pathising with the desiro of the people of the country to )

value in the shape of gold. The OChamberlain Uommission laid down

eep some store of * .

very clearly the attitudo of an indopendent body of thinkers on. that point. .

It depreeated, I am hound to say, the use of gold in ourrenoy, on the. ground

that.it was not an economic use, but it wrote as follows on the subjeot of the -

use of gold in ‘India —

‘The line between gold in hoards and in circulation is an indefinable one, but the hoard-,
ing bubit i$ sanctioned by the exparisuce of centurica in India and by religious and social

Jaws and customs with which the Uovernment of India bave neithee inclingtion nor power -
to interfere. Any altempt lo refuss gold to meet these legitimaty demauvds would be unjust -

and foredoomed to. failure and could only onnso alarv aud instibility. The proper line ‘of

advanoe consists not in actively discouraging the use of gold for currency but in encovraging -

the uso of notes’.

“Then you have heard also what the Cwirency Committee snid on the samo

subject. T amifiot suro if my Hon,ble friond quoted the passages Ibave parti- -

cularly. in mind, but it is very muoh to the same effsct. They say :—

. ‘It must bo vemembered, howover, tha! tho populution of India oxcecds 815 milliong
aod that the use of gold for, alternalively, of silver) plays an importaut part in cocial’
ceremonies eanciioned by religion and tiadition, Presents of gold nnnilver ornaments are
obligatery at' weddings and on other ceromonial occasious and so forth. ‘1t Las alwayg
beeo the habit in Indiz Lo use the precions metals asa storo of valuo aud to bold savinga:
in this form ; nor, uutil bavkivg and investment faoilitics have been expanded, and the habjt
of using them has been acquired by the peoplo of Indis, is it casy to sco in what other form
savinge can be nccumulated.’ ST

“Qur own conclusion .cai-tainly is that Indin ought to have 4 free impoft A

of goldas soon as that can be provided for without injury to other inter-"
ests, aud .that, in effect, was exactly the recommendation of the Currency

Committee, Where Mr. Sarma differs fromn our present attitude is in thinking
that the moment for removing all resiriotions has arvived, I think he belioveg -

that there is still at the back of somebody's mind, perhaps the Secrotaty of -
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Btate's mind or perhaps our mind, some malign desire to - deprive Indin of the
gold fo which it bas a right, T'hers is no such desire at all, but the fact is
that at present there is in India an iuternal prewnium ov gold, and as long as
that promium oxists, it would be impessible to carry out the policy of the
Qurrenoy Committec as cnunoiated in paragraph 05 of their Report, which is
to maintain the restriction until the parity of 10 rupecs to a sovercign is
attained. If we allowed free import of gold at the prescnt moment what
would bo the result ? It would be arerult which, T think, Mr. 8arma himself
would deprecate. 1t would be profitable to bring in gold on private account ;- -
there would bo an enormous demand on the part of yrofitecrs for Roverse
Councils ia‘order to pay for it. Now, in maintaining the restriotion on gold
in order to carry out the polioy of the Currency Cominittee’s Report, are wedoing
any present harm to India P As I have saig before, the Report contemplates
o temporary restriction only, and the Government only contemplates temporar
restrictions. Government is now importiug gold freely. IsIndiaable to absor
the wholo of the gold that Government imports ?  No. At the last sales the whole
of the gold offered at auction was not bid for. Again, is India suflering in the
point of price ? No, certsinly not. Gold bas never heen as cheap in India for,
many generations as it is to-day. I put it to the Council ihat it is clear that
by keeping on the restriction purely as a temporary measure, in order to
carry out tho policy of the Currency Committee's Report, we are doing at
present no injury to India at all. .

“ Mr, Barma fold us that By our present policy of sellfxlg Reverse Councils
we were doing a further injury to India because we were sending India’s gold-

- out. Now, I was not able to follow ‘his argument in this respact. We are

not sending out gold from India. TPerhaps whon that later stage of discussion
comes on, that is, when the Gold Import Aot is brought up for disoussion,
he will be kind encugh further to elaborate that argument. At present I have .
not been able—perhaps it is my fault—to follow it fully.

 Bir Fazulbhoy Ourrimbhoy said that we are aking large profits from

" tha sale of gold ; Mr. Barma referred to the same point. I think if he would
- realise that we are payiog at the rate of 120 shilliugs in London for the

gold, he wonld revisc somewhat his iden of the percontago of profits that
we are making on that account. I do not think .that eilher of the
Hon'ble Members who.have addressed themselves to this point are justified
in saying that India has suffered severely in the past by our policy in respeot
of gold. The imports of previous metals into India have been enormous, It -
is caloulated that India has absorbed in tho last 60 years something like 850
million pound worth of gold. Thore was of coursoca temporary cessation of
imports during the war, owing to the restriction imposed by us. Mr. Barma -
attacked that policy, but ho was good enough to say at tho end of his attack:
that he himself could see no other way of finanoing oursclves during the war
than in tho manner adopted by us. [et mg quote agaivst Lim the opinion of
the Times of India, a paper which is not always favourable to our currency
olioy. In discussing the Report of the Currency OQommittee, the Times of
ndia purposely asked its rcaders not to go back on what was done during the
war. It was, the paper said,. impolitio to.go back on that policy now, because
no other policy was possible at the time. We are not dealing with past
measures, we are dealing merely with the future; wo aro dealing with the
question whether it is wise at the preseut moment to allow the free import of
gold into India in view of tho existing internal premium on gold, and we are
merely ‘suggesting that the restriotion. should be kept on until the internal
premium has disappeared. '

“My Ilon'ble friend reminds wme that I did not say whether tho Government
could or could not accept the resolution, If the Hon'ble Mr, Sarma would be
willing to agroe that the resolution should be .modified hy providing that
the restriction shall be removed as soon as possible, the Government will Le
very glad to accept it, and they would at the samo time be perfectly prepared
to bring before the Sccrotary of State the opinions expressed by the non-official
members of the Council who have spoken this afternoon,” -~
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The Hon'ble Rao Bahaduy it, N. Sarma :—*Sir, I am ihankful 3% 4.
to the Hon'ble Mr. Hlailey for his sypreoiatfa of our difficulties which
urge us in bri.ging forward this resolution at the present slage, and 1 nm
thankful that he has promis..” to consider whether i1t would not Dhe posgible
to addresy the Secretary of Sluate to rcmovo, &b the carliest possible nioinent,
the rostrictions on the import of gold. Dut, Sir, ‘at the carlicst pogsible
moment * i « Somewhat elastic term, end 1 have never felt any doubt that
the Government would aholish these restrictions at what they copsider to be
the carliest possible time. If the Hon'llo Mr. Hailey gives some indication’
a8 to the period within which he expects to do this—I will not say do it
to-day or to-morrow—but if he can say when he expects these rostrictions will
bo removed, I think I may ses my way Lo drop the resolution. Of courso the
resolution is entirely in the hauds of the Govornment. '

. * But may I say, Sir, that tho arguments that were advanced by the
Governmeht really strengthen the position for which I stand. As far as
I remember the rccommendations of the various Chambers nf Commerce and
public men who appeared before the Currency Committee were in favour
of an immediato removal of the restrictions. - The Secretary of State must,
therefore, bavu represented his view before the Committee, if he had any
views on tho matter, sbowing how it would be impossible to carry out the
wishes of the people. ‘I'he question must have been. considered Ly the Com-
mitteq in the light of the ropresentatious of the Government aud the question
must have been threshed out hefore the Committec came to a conclusion on
the matter. The Committee state that they doprocated delaying the report
although oxchange was fluctuating in a remarkable manner, absolutely
unforcseen by any one ; they deprecated delaying on the ground that that
would mean the continuance of Government>oantrol over the imports of
gold and over exchange. I take it, therefore, Bir, that either the Booretary of
. Btata did not rmise any _gbjection, or bad no arguments to advance to convince.

the Commissioners, and his™ arguinents were not considered of sufficiont value,

as to justify tho Oommittee coming to a_different conolusion, Consequently,
some s:rong arguments have to beurgsd now by the Beorotary of State before S
he can justify his. position that tho Gold Import Act should be continued
and that restriotions should be continued for some fime. And what are the
arguments P It is said that there is a premium’ on gold ; exactly, {hatis the
reason why these rostriclions ought to be removed ; the premiuwm will continue
as long-as there is & dearth or scarcity or famine of gold, and the Government
‘sales do niot come up to the pegple's requiremeints. If they can buy what they
want at Rs. 10 per sovercign as they hops to, if the macket weve frer, why should
ihey pay at the rate of Rs. 16 or Rs. 16 7 There is a lot. of smuggling also
going on. Therefora the premium on gold would depend upon the quantily
of sales’ by the Ctovernment, and if tho Government should sell Jarg: quantities
without making any profit, or if. the people are -allowwed to buy in an open
market, then {herc would be vo premium on_gold, and therefore 1 cannot see
hqw this argumert of the vxistence of & premium on gold in India can bo used
for the purpose of perpetuating a premium on gold. Then, 8ir, if my remark was
correct that the last tender was 16 rupees a tola which was acocpted the otber
*day, the time is fast approaching when the nominal value and the market value
will approximate together. Therelore, I submit there would be no necessity for
‘any further continuance of that. The Hon'blo Mr. Muiley says ¢ India cannot
absorb all-the gold ; we have acen that from the fact that she is not abls to buy
all the gold we are tendering.’ Thal is exactly the argument which I would
use for the purpose of showing {hat {here will nol be a shock to the world. If
the people of India canuot abeorh the gold that is being sold, surely they are
nob going to grab all the gold available in the world and create a famiue in the
_restof the world. Therefore, that argument strenglhens my position that
- Tidia would not dislooate the markets of the world.

- “Then it 1s said that India ia getting gold as cheaply us at any timo, 'hat
-may be correct from a relative poirt of view; but if owing to cireumstances
over which nohody has any control the relative values of gold and silvér and
other articles have so altered as to eneble the people of India to buy gold at.
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the rate of Ra. 158 tola, wifit is the wso of arguing that Government are
selling at the rate of Rs. 18 or Rs. 20, a much cheaper rate than they paid
sowe time ago? The question is, are they buying at the rate which is ruling
in the outside world ? The answer is no, Why should there be any differ-
ence? I submit, -thereforo, that uhe argument {hat the people in India are
not 60 badly off and that they are getling gold as cheap as they did at any
time, is no argumout in favour of their not getting it as people outside Indin
are gelting it at tho present moment.

“Then it was said that reverse councils would be demanded in order to
buy gold. I really conld not follow that argmment. Of course, if the poople
of India wore going to huy gold they would not export gold; they must pay
in goods or slver; silver they cannot send. The purchasing power would
be limited by the goods they oxport, and reversc counoil need be sold only
when there is an adverss trade balance, which means sho has nothing where-
with she can pay foi gold. Theun again, those who sond their capital out:ido
India, are not thoss who buy gold for private use?

* 1 do not belicve that the irade balance which ie now 97 orores in our
favour is going against us by reason of a fow crores of rupees of gold being
purchased by tho middle or upper olasses. 8ol do not think much of that
argument. Then it was said that India was not treated badly in the past. No-
body has said soexcept in the matter of the sales of council bills. In GO years sho
has absorbed 350 millions and that isa very tiny fraction of the whole quantity;

" §t comes to about 3 annas per head per year at 15 rupees tgmr tola, I do not

think that that is 2 magnificent sum. India has not been indulging in luxuries
in absogbing 3 annas per Liead per year. 8o I do not think thereis much in that
argument eithor, The reason'why 1huve brought up this discussion is tostrongth-
en the hands of the Government of India both.in the interest of the people of
India and the Seoretary "of Btate. Perhaps I should not draw a distinction
between the Beoretary of Btate and the Government of India. But there is no
harm in our oxpressing our feelings that we wish to strengthen the hands of
Government in-the strugsle. I wanted this lesolution to be discussed before the
Gold Import Act wasiotroduced. I hope the Government will ses their way to
remove the restrictions at the earlicst possible moment, i.e., in the next few

The Hon'ble Sir Claude Hill (presiding):—* Do I understand the
Hon’ble Mr. Sarna to accept the four words * as soon as possible’, *'?

The Hon’ble Rao Bahadur B. N. Sarma :— No, 8Sir.”

The . Hon'ble Mr. W. M, Hailey :—“ I am sorry Mr. Barma is
unable to accept my suggestion in thas respect. ” -

The Hon'ble Rac Bahadur B. N. Sarma, :—* If the matter is
open to consideration I shall accept it, if no definite conclusion has yet been

come to. If thereis any chance. . . .
The Hon'ble Sir Claude Hill (presiding)i—* Order, Order.”

The Hon’bla Mr. W. M, Hailey :—“ It is of cowse quite im-
possible for me, it is quite impossible for anyone here or anywhere o
"prophesy exactly.when the moment will, come_when the internal prémium on
golg will disappesr ?  For the information of Members of this Council I may
point out the extent to which we bave been able to reduce that premiwm by -
our sales of gold. . ‘when we starled the price was about Rs 32 a tola ; it has
gone down now to Rs. 21 u tola'; and it has of cowrse still to go down to &
little under Rs. 16 a tola before the' parity is cstablished. Judging, however,
from recent sales of gold it will not he lung before the internal promium shows
a further reduction.  When it dues go down to tho ten-rupee paiity, Mr. -
Sarma may bo assured we shall recommend that the restviction be removed, I
did not perhaps fully elaborate the point which Mr. . Sarma has referred ‘to
regarding the effect of tho immediate removal of the restrictiop. on gold. Of
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course when you refer to-gold yon refer, to it in two forms, that of sovereigns
and that of Lullion. Australian gold, for instance, is im ported entirely in the form
of sovercigns. Until we have established the ten-rupee parity it would cbviously
be dangerous to allow the freeimport of sovereigns into India—that: would place
an obligation on us of giving Re. 15 for erery sovereign introduced—-a sum in
excess of its present bullion value. Mr. Barina himsell would ‘recognige this to
‘be a very dangerous obligation, * But with regard to {he free intreduction of
bullion I put the matter as follows. 8o long- as gold is at a premniura abovo
fts. 10 to the soveraign, it would be profitable to brivg in gold on private
account and to pay for this by reverss Counncils. Thoro would he a fictitious
aud non-trade demand for roverso Councils which would be cnormously
inoreased by profitcers. That is the exact point I wish to put to Mr. Sarma.”
The Hon’ble Sir Claunde Hill (Presiding) :—*“Do I under-
gtand Mr. Sarma to accopt the words * as soon as possible’ I must ask him to
say yes or no.” ' . '
The Hou’ble Rao Bahadur B. N. Sarma:i—“I would rather
have the Resolution put.” '
'Che motion was put and the Council divided as follows:—
. Ayes—23, T Noea—80,
The Hon’ble 8ir Gangadhar Chitnavis. Hie Fxcellency the Communder-in-Chicf
Mr. W. E. Crum, - The Hon'ble Sir Claude Hill.
* 8ir George Lowndes,

”

" Mr. 8. N. Banerjea "
) » ° Mr 8. Sastri. " Sir Georgs lgrnes. _ _

» Mr. R. Ayysngur. " Sir Willian Vincent.n

., Mr. B. N. Sarma. o m Mr. Shafi,

“ ", Mir Aead Ali, Kkan Bahadur. - To. U MnW.M Hailey,
» Sir Dinshnw Wacha, o om Sir Arthoy Anidorson,
b . Mr. V.J. Patel, * + w  Sir Thomes Hollaud.
»” Mr. B. H. Jaffer. ot » C. F. do Ia Fosse,
" Sir Fazulbhoy Currimbhoy., " Mr. E. M. Cook.

”

20

n

”n

Raja Sir flampal Singh.’

Mr. Abdur Rabim.

Nawsh Ali Ch-udbari, Khan
Bahadar.

Mr. 8. Sivha.

Chandburi Muhawmad Jsmail
Khan. .

Khan Sahib 8hab Nawaz Bhutéo,

- Sir Umar Hasat Kban.
Sir Zolfiksr Ali Xhan.
Sardar Sundar Siogh,
Mr. G. 8. Kheparde.
Mr. K. K. Chandu.

T1e Rescludion was thereforo vejected.

Mr. H. Sharp,

Mr. H. McPlerson,

Mr. A, H: Ley.

Sir William Marris,

Mr, R. A. Mant.
Msjor-Genl. Sir A. Bingley.
Mr. E, Bordon,

8ir Sydney Crookshank,
Ms. H. R. C. Dobbs.

Sir John Wood.

. Surg.-Genl. W, R. Edwards.

R, B. L. M. Chbatterjee,

Mr, G. B, Clarke,

Mr. H. Moncrieff 8mith. e
Mr. A. P. Muddiman,

Mr. C- A, Barron.

Mr. N, B, Marjoribanks,

Mr. K. C, De,

Mr. L. F. Morshead,

Mr, C. A, Kinoaid.

Mr. P. 4. J. Pipon,

Mr. H. A, Casson, R
Mr. A. E. Nelson.

Mr. B. C. Allen.

Mr, G. F. 8, Christie,
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RESOLUTION RE COUNCIL RILLL.

The Hon'ble Rac Bahadur B, N, Sarma :—* Sir, in view of the
Press Communiqué issued last night, T do ot wish to  move this resolution
nowy {— - .

‘ This Counoil recommends to the Goveriior Genanl in Council .—(a) that Council Bills

ho sold in Londou only in so far as it may e neovssary t)daso by moet the rejuiroments of
the Secrotary of State for Indiu, and (#) that Revers Cneil Drafts be sold only for bonc fida

trade purposcs.’
The Resolution was by leave withdrawu,

RESOLUTION RF CONTRUL OF FOODSTUFES.

The Hon'ble Rac Bahadur B, N. Sarma, :—“8ir, the resolntion
that stands in my namae reads thus : —

~ ¢ Phis Council recommends to the Goverrior Genernl in Council that the control over *
foodstuffs, particalarly rice, 18 botwean province and province and” district and distriot in the
same province wherever it exists at present, bo abolished.’

© ¢ 8ir, this is a question whioh has been agitatiog the minds of the masses
of India much more scutely than the classes or the clasres are aware of
There is hardly a village in the whole country which does not look forward to.
a satisfactory solution of this foodstuffa problem, and I therefore hope, S8ir,
that the Oouncil will bo able to arrive at corrcot conolusions on the subjeot.
It is also & question involving the correct determination of very large and vitsl
principles with regard to the relations between the sevéral provincial adminis.
trations of India and the principles agreed upon would have to be reduced to
practios not at some remoto time, but in the immediate present. The ques-
tion I would ask my Honourable colleagues and the Government alike is, are we
to treat the several provinces of Tndia as noited only for purposes of defence and -
collateral purposés, orare we to look upon the whole country as really one where-
in the people would have to be benefited by or to suffer alike from a had aorop,
high prices or other inconveniences resultiog from the fluctuations of the season
If the various provinces can, subject to a loose confrol by the Government of
India, determine for themselves the policy as to whether they should build up
"a protective wall round themselves whenever they feel that thersis a soarcity
and that the result of a rise in prices wounld be tv inconvenience their popu-
latiou, if you are to allow the Councils and the people of the various provinoces
to enbark on such & policy, [ am afraid we shall bo doing something egare-
giously wrong and -detrimental to the union of the people and ihe
treatment of India as a single unit, I have been noticing that the various
Provinocial Govornments - have been, in dealing with this and. other
cogngte matters connected with the subjects of other administrations,
treating themsclves as if they were semi-independent units subject, no doubt,
to the advioe ‘and control of the Government of Iundia, but entitled to -
be practically freeto do what they wished and justly aggrieved whenever
thelr ivishes were not acceded to. I have dwelt upon it ab such length,
because I often hear the cry that the people of a particular province
would be seriously inconvenicnced by the depletion of its foodstuffs. if
an adjoining province which is more unhappily ciroumstanced gets [oodstuffs
from therc.: I hope, therefore, Sir, that a correct solution will be found
and- that, as far as possible, equality of treatment will be given to all His
Majesty’s subjects throughout India, and all should benefit or suffer equally
from high .prices. At the present moment I cannot say as to hether
it is due to the stupidity and ignorancé “of our commercial men, to the diffi- .
oulties in the way of transport or other obstacles placcl by intor-provineial
regulations that the pricds of. foodstufls within the sevoval provinces and even
the limits of a single province present such gravo differcnces and discrepancics,
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There. secms to be absolutely no principle or data by which yow can
acoount for these differonces, and it is unfortunate thal sometimes it so
happens that it is just in those plases whero the r=ts of wages is low
that pressuro is tho bardest. [ will sllnde a little to details so that I
may. not be considered to ‘he dwelling upon vagus formalities w-d
surmigos. Lot us take the latest figures from tho Supplementary Gazetle of
Indin, for February 1914. I supposs when they speak of rice, wheat, eto.,
the "qualities are the sume or arc approzimately equal. You will find from
those figures that—1let us take tho prioes in 1920—in the cuse of wheat the price
was Rs. 5-9, Rs. 5-18, Rs. 5-14 in Peshawsar, Lyallpur, etc., whereas in
Nagpur it is Rs. 9-18-7 per maund of 82 Ibs. Thero is a difference of Re. 4-4
per maund, and surely.no merchant's profits or transport chargos could possibly
nocount for such & vast differonce. Taking again rice, the price of rice was
Rs. 5-18-1 in Rangoon, Rs. 10-10 in Ferozepure, Rs. 10-3 in Poona, and
Rs. 8-6-11 in Madras, and, I think, it is really much more in Madras, There
again you find a fluctuation of nearly as much as Rs. 4-13 between Rs. 5-13-4
in Rangoon and Rs. 10-10 in Ferozepore, Taks Jowar for imstance. It was
Ra 4-7 in Lahore and Rs. 8-6in Bombay, a difference of nearly Rs. 4 per maund.
Take again Bajri. It was Rs. 5 in Lyallpur and Rs. 7-8 in Ahmedzhad.
Take Gram which was Rs. 5-0-0 in Peshawar and Re 10-2-4 in Poons, and it
is ourious that even between adjoining places that prices are grossly dissimilar.
In Ahmednagar the prices fell from Rs. 10-16-8 “in 1819 to Rs, 5-11 where-
a8 in Ahwedabad it fell from Rs. 11 (the original differcnce being only 9 pies)
"to Re. 7-8. Ard my experience of the Madras Presidency also confirms me in
the exis’cnos theve of surprisingly great variations in adjoining distriots. In the
districts of Kistna and Guntur. rice is sonietimes 6 or ' seers to the rupee, while
on acoount of control in neighbouring distriots it is 4 seers nominally, really 3
to 8} seers to tha rupee.. What is the result ?/ A lot of .smuggling, a lof
of profiteering and innumerable evils which the Government :oaunof possibly
“oheok. . I know that during tho previous. year the Government had to. deal
-with exceptionsl circnmstances. There was such a tremendous ‘shortage in
food .orops that unless the Government took over the control pooplo -migat
have died by thousauds, on-account of inability to obtain food, even' though
they were ready to pay forit: And I am not asking the Oouncil now to
oonsider the question whether the Goverument were right in the past in
regulating. the control and tho various steps they took for that purpose. The
_question now is, is there’any reason for & continuance of control during-the
year-18207 I think it- is boliaved genorally that the crops were fairly good
throughout India, and -that there is cnough food in Burma and Ivdia to
sugpl ¥ the reasonable requirements of the people, I proceed on that assumption
subject to correotion. It may be that the depleted stocks cannot be replenished
immediately from this year’s harvests, and that therefore stops must be taken to
* prevent export, so that the depleted resources may be replenished. I can under-
stand that, but the point is whother, if the promises sre correot, nnmoly, that
there'is enough food to %o round India, thersisany justification in controlling the
**movement of foodstuffs by giving licences to partioular individuals for earrying
"on trade either in rice, wheat or other articles of human consumption,
That, is the real point, and my submission is that, although I admit that the
wages in different parts of the courtry vary so enormously that a price which
may be considered to be reasonable in ono quarter may be extremely unresson-
able iu another quarter, yet we must look forward to levelling down prices and
‘levelling up wages also, so that there may not be this disparity, and so that the
. real eoonomic defioiencies, the real economig difficullies may not be slurred
over, may not be hidden from our vision by artifical devices. - Of course, if .
a coolie in the Punjab gols one rupee a dey and a coolio in Madras gets 4
_annas a day, if there ig a free circulation of food from Madras to the Punjab, -
there would be great hardship ; but, 8ir, I submit the Government would then
- bave to deal with the situation on a different footing, and T do not think there .
is any justification in a ycar which is not a year of famine for taking these
artificial distinctions and exercising control. Firstly, the Government will not be
able to exercise any officient contyol, If you control, youmust control well, you
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must have a sallicient organisation throughont the country so a3 (o minimise the
chances of corruption, of profiteering and to avoid a hundred other evils following
“in the wake of licensed control not properly eontrolled-—-and, 1.think, it must bo
candidly admitted that the Government has not such a machinery and will not
have such a machinery as to really take the plaoc of the retail trado of the country.
Then what is the alternative in a normal year ? I zubmnit you must Icave Lo the
ordinary channels of trade to arrange these drficienoies, nad if you find thatin any
particular place the rute of wages is sbnormally low, and the pcople have no living
wage, other remedies mpust be providel, either by finding employment for the
people and raising their wages, by encowragin;; owmigration of a portion so that
the wages may he raised, or in such other ways as way be necossary to wdopt.
These are the immediate problems which confront the -GQovernnents of th=
provinces and the Government of Indin, and the fear lost exports of a few
thousand tons from one province to another may jeopardise the safety of the
people should not be pushed too far. .As a matter of fust in Madras where
district control has been kept up for somo tiwe the cvils are supposed to be the
worst felt. I thinkit is the prople themselves who are clamouring for freedom
from control. Of courso it may be an ignorant ory. I am not saying Govern-
ment shonld immediately listen to that ory and follow il hecause a large
number of people are ruising it, if there is no substance in it. But the Gov-
_erument must be aware of this, that unless they can find cogent reasons for
stepping in, they should not allow tle ignornant coolie or peasant to be under-
the impression that the Governuient are tsking this control for the benefit of
any scotion of the community, and, rightly or wrougly, I may inform the Gov-
emment that the racial question has unfortunately also been brought into this
in more places.than one. I shall not allude to it further, Lut as I have said
already the mere fact that Government are likely to be misunderstoed is no reason
whatsoever for deterring them from a polioy if that polioy is the only sound policy
that may be followed. But my submission is that the policy of control is nota
sound policy st present on other-grounds aswell . . . .

The Hon'ble Sir Claude Hill (presiding) :—* May I point out
to the Hon’ble Member that as the Council will be adjourning before 4-30,
if he takes his full half hour in moving the resolution, there may be difficulty
in getting in his reply.” .

The Hon'ble Rao Bahadur B. N. Sarma:—“I therefore
subinit, 8ir, there is absolutely no reason for continuing this control any longer,
that all control as belween districl and district should be immedia’cly abolished
~ and steps should be taken to induce the Governments, if neccessary by com-
mand, to draw no distinction between any parts of India, meluding
Burma.

“ We find, unforfunately, that even with & bumper crop, prices are rising.
They were greater at any rato when I loft Madras than they were last . year.
There is deep misery among the people and it behoves the Government to tuke
every stop possibleto ameliorate the condition of the peasantry so that this
discontent may not deepen and he a sourcoe of trouble to the people as well
as to the Government.”

The Hon'ble Mr. R. A. Mant :— “8ir,T do not think I need detain
the Council long, 58 the hour is getting late, because I can say at once that
I nm in complele agreement with most of what the Hon'ble Mr. Sarma said.
Heo said, he did not wish' to go into the question wheigh_er our control was
justified at the outset or not, and so I propose to_deal with that very briefly.
As the Council will femember ygu, 8ir, explained in the statcment which you
mado to this Comncil at: this time Just year that we were forced to adopt
control by the shortage of railway wagons and locomotives. We were never
in love with the system and we always said that we would got rid of it as soon
-as we conld, As regards the actual working of {he system it has heen summeg
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up in il report by Mr. Innes, the Foodstufls Commissioner, which was pub-
lished last Novomber. M. Innossaid :—

‘It is proboble that thu measures taken tcuded to rednce speculation, to conserve
supplies, tf keep down prices in exporting previnecs and to facilitate prico confrol in importing
provinces.” -

- T do not know whether the Ion'ble Mr. Sarma avd other members bavh
perused that report of Mr. Innes. If they have, 1 think thoy will admit that
at any rate we mads the best of a bad job in our administration of control, and I
think a great deal is due to Mr. Guhlay and Mr, Innes who worked out the
details of it. Iowever, s I seid, we hiave never been in love with the syslem.
‘When I addvessed this Counail last year on the subject of high prices, I said
that we wonld abolish control as soon as possible, and all I wantto tell the
Council now is, the extent to which we have not been sble to abolish it com-
pletely. - The Hon'ble Mr. Sarma referred to inter-distriot control. I take that
first. We treated that as rather a domestic affair and loft it to Local Govern-
ments. The Government of Madras war the only Government that vsed the
system extensively and had an cleborato system of district control. I daresay a’
good many of Mr. Barmna’s oriticisms arise from his experience of the workin
of control there. I amn not competent to say whether it is a good thing or a b
thing. We were recently informed by the Director of Oivil Supplies in Madras,

that it is proposed-to abolish the system this month or at any rato at the begin- -

ning of March, so, I think, wo canleave it at that, Theonly other provinces in
which complete control is maintained over exports and imports of food-grains
from or to the province are the North-Weast Frontici Province and Baluchistan.
There have been obvious reasons why special measures should be taken to keep
déwn the prioe of food-grains there while there was trouble on the frontier, ahg
Qovernment could not resist the advioe of the local officers that it would. be
inadvisable to withdraw control in those areas. The next case is that of wheat
and " ‘gram’ which are two stsple food-grains in the Punjab. We have

rémoved control over.those grains exoept in the Punjab, and the United

Provinces. The Pupjab represented that in maintaining - restriotions on
~ exports from the North-West Frontier Province, we had deprived them of
= one 'of their sources of food supply, as ‘they normally. import gram

from. the North-West Frontier Province, and they represented also
the ' possibilities of trouble in the Punjab, whioch I have no doubt,
Hon'ble Members can appreciate and that it was desirable there - also
to keep down prices. We have agreed to maintain restriclions on the
exports of gram and wheat from the Punjab for "the present, but the

mattor will be re-cousidered as soon-as the new crop comes into the wmarket,

and the recent course of prices in the Punjab is encouraging. There has
been a fall in the price of wheat, and I hope that wo shall be in a position
shortly to remove restrictions thero. In the United Irovinces we have been
foroed tv move in the same vicious circle. The United Provinces said * if you
allow the Punjab to stop oxports of wheat and gram, we shall bé drained of

these grains and so you must allow us to rostrict exports too. Bo, if wecan

remove the rostrictions in the Punjab, we shall-also be ablp to remove thew
from the United Provinces, . : =

“ Thero remains ouly the question of rico. Hon’ble Members are aware, I
think, of tho arrangements which have been made for controlling the Burma

rice crop, whereby the cousumer in India and Burma gets his rice at barely half

the price that it would fetch in tho outside world. India takes large quantitics -

of this rice from Burma, and. we have hitherto considered it nceessary to control
local distribution in order to sec that tho consumer reaps the benefit of the
cheap prices at whioh we are getting rice from Burma.. I am not sure that we
could not remove control overrico ; it is a matter which is being considered by
a Committce of this.Council on high prices and of which tho Ilon’ble M.
Sarma is 2 member, and I hope that he will give us bis advice in greater detail
at the next meeting ol that Comunittee. T must say. that I should have felt
happier if he had brought forward somne argnments to show that the.cflect of
removing control would be to reduce prices generally. He quoled instances
of inequality hetween different localities, and he made wather a large
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assuwption when he enid that he supposed that the standard quoted was the
samo.” Well, that is just one of our (ilimculties in dealing with theso statistica’
relating to differcnt provinces. They are collected by tho Dircotor of Statistios
and publislied in the Gazotto, and we really have not detailed information as
to quality, and, I think, if is almost certain that tho variations to which the
Hon'ble Member alluded are largcly explained by differenoes of quality. We
have recently arranged to get figures from the Direotor of Qivil Supplies which
vill bu compiled on a uniform basis, and we shall in future bo in a better posi-
tion to judge to what cxtent pricer arc going up or down.

“It really then comes {o this. The muin question which we have to
decide—and I aw going to ask this Council not to devide it to-day, but leave it to,
the courmitteo which tEey appointed Jast 8cptember-—is whether we oan without
danger remove control altogether. The question really is, what will the effecl,
be on prices? It is quite possible that it will canse in the begiuning a rise in

prices in many localities. My own belief is that eventually they would stabilise

"and equaliso at & lower levo{, but it is a matter that wanis very careful

consideration, and I do not ihink we ought to decide it Lere and now without
consideration of dotails. ~ Qur polioy so far has been to move very coutiously
in this matter of removing control. It has been the experience of the military
authorities, I believe, that demobilisation presented almost as' difficult prohlems
as mobilisation, and there has been th:o same experience in Burope in the process
of de-control. I understand that in some cases the removal of control forced
1]139 prices, so suddenly that tho control had to be re-imposed. Now, I think,

on'ble Members will agree that we do not want any chopping and changing
of that kind here. We must forcsee exactly the effect of anly step we may
take and be sure tbatit will succeed. Tor these reasons, I will accept the
Don’ble Mover's resolution if ho will qualify it by adding at the end the
words a8 soon as practioable.’ ” .

The Hon'ble Rao Bahadur B. N. Sarma, :—* 8ir, the Hon’ble
Mr, Mant has invited me to strugglo with him atthe Committee sitting and try
to induce bim to agree with me on this question of contrul. I think across
the {able in a small committes room there is achance for much greater success
than by challenging Government here on this Resojution. There is x real
difioulty, Sir, and we have tried to work it out in practico. This control af

" Burma rice costing Rs. 5-13-83 in Rangoon and about Rs. 9in Madras is

absolutely unaccountable ; neither freight nor profit can account for it, and
we know what is going on behind the scenes; and I think itis really to the
interest of all that there should be no control, but T shall not go at grealer
length into it here, and I shall for once seck the gratification of having a
Resolution acocepted, and accept the modification suggested. "

The Hon'ble Sir Claude Hill (presiding) :—* Before putting
the Resolution. with the additional words to the Gouncil, I should like to say
that Mr. Barma will find, as Mr. Mant has tried to explain to him, no
disagrecment 1n principle between tho Goverument- of India and hLimself on
the question at issue here,”

The Resolution, as amended, was then put and adopted.
The Council adjourned until Wednesday, the 35th instant, at 11 o’clock.

A. P, MUDDIMAN,

Secretary to the Government of India,
Legislative Department.

= Dermis '
The 4th BMarch, 1920.}
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